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ln certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The scanned copies uploaded is to be accepted ' The U'O NO / O'M No

of the scanned copy is reflected in the minutes'

(i) [t is also informcd that all applications/rcprcscntations/rcply to thc I)cficicncy

lcttcrs ctc. may bc scnt to Shri S.K.Samal, Additional I)GIII'and Chairrnan. NC-l'

'['hc c,rail address is :sk.samal@nic.in. All llrms arc alstl rcqucstcd to mail/send

thcir prcscnt valid cmail addresses so that corrcsponclcnccs can bc rnadc through

crnail onlY.

'['hc mceting No. 20118 of thc Norms Committee (NC-l) lor thc licensing ycar 2017-

20ltt datcd 2r.3.201g hcld undcr thc chairma,ship of Sh. shri S.K.samar. Additio,al

I)ircctor (ic,cral of Iroreign Tradc to considcr thc applications undcr l)uty l:xcmption /

I{cmission Schcmcs (clhaplcr-4) of lroreign 'f'radc Policy 2ol5 2020 / Ilandbook oI

I'roccclurc volumc. 'l'hc lbllowing Mcmbcrs of thc committcc wcrc prcscnt in thc mccting: -
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Ll,c.2l20l3 d

09.05.201tt
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3tt l)atc:09'05'201
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(〕 asc

Al′(j2/2018

HQ

(〕 asc

ノ`IJ(〕 1/2015

No.:11/3/8()-1)arty Namc:HI]URTI〕 Y Mcct   No/1)atc:3/8()― Status:

PItl｀ RO(〕 HI]M  INI)IA AI′ (〕2/2018         Approvcd
PItlVA′ l｀ l〕 lン l卜41T〕うD   09.052018

lrilc ltl′ A              lrilc I′ ic.No/1)atci0310788938

う
０

:01/tt0/050/0001 l/AMl9/ :031941040/00495/AMl5l 09.09 -2014

l)ccision : 'l'he committec consiclercd the case as pcr agcnda and dcliberatcd on thc

mattcr in the prcscnce ol tcchnical rcpresentativcs of I)lll, DIPI'}and MSMIr.lt is decidcd

to ratily the norms as under :-

i. 'l'hc import itcms at sl . no I to 3 arc allowed 0.66 wastagc with nct contont in cxport

product .

IIA concerncd may take lurthcr ncccssary action as per thc dccision ol' NC'

casc    No.:56/2/8()¨ 1)artv NamciVI〕 lt KAY Mcct   No/1)atc:3/80-Status:

AI,(〕 2/2016          VIKRAM&(〕 OI′ I′P    Alン (〕 2/2018          Dctrrcd
09.05.2018

HQ lfilc ltlン A 〕filc I′ ic.No/1)江 ci0810134835

:0li tt0/050/0005g/AM l7l :0812410401004651LMl51 I 7.03.201 5

I)ccision : 'l'hc commiltec notcd that casc was rct'cr-rcd to MSMI: on 26.4.2016 lbr

cxamination and commcnts. It is clccidccl to rcmind MSMII to cxpcditc thcir comrnents'

casc is dctcrred.

No.:78/6/83-1)arty    Namc:l](〕 ()(]A′ 1｀ ⅣIcct     No/1)atc:3/80-Status:

INDlA I)VT.Iッ TI).     AI′ C2/2018          Dcね rrcd

09.05.2018

IIQ l;ile I{I,A llile l,ic.Nrl/I)atc:0510394421

:Ot)g:lOsol00408/ztM16/ :051230401000781LMl6l 03.06 20I5

l)ccision : 't'hc committcc notccl that casc was rcl-cncd to MSMI1 <>n 26'4'2016 for

cxamination and commcnts. It is clccidcd to rcmind MSMII to cxpcdite thcir comments'

casc is dcl'crrcd.

No.:3/10/80- Party Mcct    No/1)atc:3/80- Status:

l)cl'crrcdNalnc:I)YNAMA′ II(〕   AIフ (〕 2/2()18

Tl](〕 HN()I′ O(〕 ‖]S     09()52018
1.IMI′ 1｀ 1〕 I).

HQ          I「 ilC Itiン A         lrilc I′ ic.No/1)atc:0710108470

:01/80/050/00200/ノ Mゝ16/ :07/24/040/00119/2へM16/ 06.07.2015

Dccision : 'I'he committee deliberated on thc matter and dccided to send complete set of

application with information furnished by thc firm to MSMII for their examination and

ctmmcnts. case is deferrcd \ef
ekffiEeffi
:"'d,E+'ffiT';iiHE-?HL.i"d'
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Casc No.:31/13/tl0- I'}art,v

(〕 asc

Alノ (〕 2/2()16

No.:83/2/80-Party
Namcil)YNAMA′ 1｀IC

Tlt(〕 llN()I′ ()Gll〕 S

I′ IMI′ 1｀ l〕D,

Mcct    No/1)atci3/80- Status:

Approvctl

lrilc I′ic.No/1)atci0610038194HQ          IrilC RI′ A
:O1/80/050/00281/AⅣ l16/ :06/24/040/00016/ノ Mヽ16/ 17.07.2015

Dccision :′ 1｀hc comlllittcc cOnsidcrcd thc casc as pcr a8cnda and dclibcratcd on  thc

mattcr in thc prcscncc of tcchnical rcprcscntativcs of I)III,I)IPP and MSMI].It is dccided

6 10 rati″ thc nOrms as pcr thc carlicr norms a1loWcd by NC in its mccting no 16/80 datcd

14.ll.2017(casc n0 22)as undCr ト

i.′ l｀hc inlportitcm at Sl.No. l to 4 arc a1lo、 vcd 1 03 kg/k8.

h.lhc in■portitcm at sl.No.5&6 arc a1lo、 vcd on ncttO nct

iii. 1｀ hc ill■po■ itcnl at sl.No 7 is ano、 vcd o.02k3/kg

IRυ cヽonccrncd may takc ful■ hcr ncccssary actionas pcr thc dccision of N(〕 .

ノ`IJ(〕2/2015

(〕 asc

AI」C2/2()16

9

HQ
:01/80/()50/00082/ノ Mヽ17/

1 to 23

NalllciINJl]CTOPI′ AST AI′ (〕 2/2018

PV′ 1｀ .l′ l｀1)            09.05.2018

7 HQ lfilc ltl′ A

:01/80/050/00086//ヽM17/ :07/24/040/00168/ノ Nヽ/116/ 19.08.2015

1)ccision:′ 1｀hc comⅡlittcc dclibcratcd on thc mattcr and dccidcd to Scnd complctc sct of

applicttionヽⅣith information furnishcd by thC irrn toヽ 4SM1l ibr thcir cxamination and

commcnts.caSC iS dcfcrrcd.

casc    No.:1/16/8()― Party Namc:GARDNER Mcct   No/1)atc:3/80-Status:

AI」 (〕2/2015         AItROSPACE PRANITA Al′ C2/2018        Dcferred

l)ItIVA′ 1｀ l]Iノ IMI′「 l〕I),   09.05.2018

HQ            Filc RI′ A           Filc Iン ic.No/1)atc:0710108718

:01/80/050/00286/ANl16/ :07/24/040/00176/AM16/ 11.09.2015

1)ccision :′ l｀hc comrnittCC considcrcd thC Casc as pcr agcnda and dCCidcd tO callお
r thC

ib1lov/ing inlorlnation from thc irrn i―

i.Ⅳlanufacturin3 proccSS

il.Wcight balancc as pcr Standard ilormat 2,3,5,&11.

I五

′
l｀hc dCtail part ofthc cxport product

Casc is dCtrrcd.

No.:79/2/80-Party
Namc:DYNAMATIC
Tl〕CHNOIッOGIItS

I′IMITIう I),

lrilc Rl′A
:07/24/040/00197/ノ Mヽ16/

Mcct    No/Datc:3/80-Status:
AIノC2/2018         Dcfcrrcd
09.05.2018

lrilc Iン ic.No/1)atc:0710108626

Mcct   No/1)atc:3/80-Status:
ノ`I′(]2/2018              1)CfCrrcd

09.05.2018

lfilc

3

I′ic N()/1)atc:0710108868

12102015

χ



Decision : l'he committee delibcratcd on thc mattcr

application with informalion lurnishcd by the llrm

cornmcnts. casc is dcfcrrcd.

Casc No.:tl0/2/tt0- I'}artY

Namc:I)YNAMATIC
′
「 ECHNOIフ OGII]S

I′ IMITl]I),

「
ilc RI′ A

(lasc No.:tt1/2/tt0- l'art1

A12(〕 2/2()16 Namc:I)YNAMA.1｀ I(〕

′
llう (]HNOI′OGII]S

and dcciclcd to scnd complclc sct ol'

to MSMII lbr thcir cxarnination and

Mcct   N()/Dttc:3/80-Status:
/ヽ I′ (〕2/2018              1)efCrrcd

09.052018

Mcct    No/1)atci3/80-Status:
AI′ (〕2/2018              1)efcrrcd

09.052018

ノヽlJ(〕 2/2016

l()HQ 「 ilc I′ ic.No/1)atc:()710108867

:01/80/050/00083/AM17/ :07/24/040/00199/ノ Mヽ16/ 12.10.2015

1)ccision: 1｀hc con■ lllittcc dclibcratcd on thc mattcr and dccidcd to scnd complctc sct Of

application、 vith inibrmation furnishcd by thc irlll to MSヽ /11〕 ibr thcir cxalllination and

conllllcnts.casc is dcicrrcd.

casc    No.:33/3/8()― Party Namc:S ANI)ヽ ″Mcct   No/1)atc:3/80-Status:

AI」 (〕2/2017        JI]｀ ″
l〕 Iソ IノERY PRIVATE AI′C2/2018        1)Cた rrcd

Iッ IⅣII′ 1｀EI)             09.05.2018

1file lン iC●NO/1)ate:071010894311 HQ           Irilc RI′ A
:01/80/050/00033/Aヽ418/ :07/24/040/00227/ノ M`16/ 26.10.2015

1)ccision :′ 1｀hc comⅡlittcc considcrcd thc casc as pcr agcnda. It is dCcidcd to scnd the

COlllplctc application to MSMIう lbr thcir collllncnts.Casc is dcibrrcd.

I-IMI'f I]D,

12 ilQ Irilc I{l.A Iilc I-ic.No/l)atc:0710109012

:01/tt0/050/00084/AM 1 7/ :07 l24lo40loo252l LMl6/ 05 ' I I '201 5

I)ecision : 
'fhc committcc delibcratcd on thc mattcr and clcciclcd to send complete sct of

application with information lurnishcd by thc firm to MSMIr lbr thcir examination and

comn'Icnts. casc is deferred.

CascNo.:2/2/80-PartyName:oP.flMAMcctNo/Date:3/80-Status:
Al,O212016 WIItlrS PVT L]'D Ll'CZl2Ol8 Deferred

09.05.201tt

,.llQllilcI{I,AllilcI,ic.N<l/l)atc:3410041684
l i 

,,titgolo50/00005/A Ml7l :341241040/0020s/AM l 6/ 19' l l '201 s

Decision : 'fhe committcc delibcratcd on thc matter and dcciclcd to send completc sct of

applicationtoMSMEforthcirexaminationandcomments.cascisdcferrcd.

岬 鍾ユ
=:R]=中鴨 艶 彎・調 11
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⌒

:01/80/050/00085//ヽ M17/ :()7/24/040/00325/ノ Ⅳヽl1 6/ 23.12.2015

1)ecision:′ l｀hc comlllittcc dclibcratcd on thc mattcr and dccidcd to scnd colllplctc sct()1｀

application、 vith information liLlrniShcd by thc Arlll to ⅣISⅣll]lbr thcir cxallnination and

COllllllCnts,casc is dclerrcd.

(〕 asc    No.:32/3/80-Palty  Name:RI]FORMヽ 4cct   No/1)atci3/80¨ Status:

AIJ(〕2/2017         TOOIノ S PVToLTD.,   Alノ C2/2018         Approvcd
09.05.2018

lrilc Iソic.No/1)atc:0210206416HQ          lfilC RI′ A
:01/80/050/00032/AM18/ :02/24/040/00176/AM16/05.Ol.2016

15 1)ccision :′
l｀hc comlnittcc considcrcd thc casc as pcr a8cnda and dclibcratcd on  thc

mattcr in the prcscncc of tcchnical rcprcscntativcs of l)I II,I)IPP and 
ⅣISMI〕 .It is dccidcd

to ratitt thC nOrms as undcr:―

i.IInpo■ itcm A1loy stccl Bars/bladcs a1loWcd l.25kg/k3 aspcr SION C-1331

1Rン cヽonccrncd may takc llurthcr ncccssary action as pcr thc dccision of N(〕

casc No.z72t2l80- Party Name:NIKLI]'ISFI Mcct No/I)ate:3/80- Status:

Ll,CZt20l6 I1N'|ERPRISE'S Al'C2l2Ol3 Def'erred

09.05.201 8

,,llQlrileI{I,Altilet,ic.No/Date:3110065873
I 6,i 

iltotos0/00075/Awr7 I :3 l/83/040 l0ot44l LMl6l l5'01'2016

Decision : 'l'he committce dcliberatcd on the matter ancl clccidcd to scnd complete sct of

applicationwithinlbrmationlirrnirn.aUythcllrmtoMSMlllbrtheircxaminationand
commcnts. case is deferred.

CascNo.:23l14l80-},artyName:VEEKAYMeetNo/Date:3/80-Status
Al,CZl20l6 VIKIIAM & CO LLP ALCZ]}O|8 :Deferred

09.05 .20 I 8

17 llQ lrilc I{I,A h-ile I,ic.No/I)ate:0810137120

:01/80/050/00373/AM 17 I :081241040/00340/AM I 6/ 03 '02'2016

Dccision:l.hecommitteenotcdthattheapplicationwassenttoMSMI]on4.10.2016'It
was dccidcd to remind MSMII to cxpedite ihei, .omments' case is defcrred to

(〕 asc

ノ`1″ (〕 2/2016

14 HQ

Casc

AIX32/2016
18

HQ

l to 23

No.:82/2/80-1)arty

Namc:DYNAMATIC
′
1｀ 1](〕 HNOI,OGII〕S

I′ IMITl〕 D、

Filc RI′ A

No.:68/2/80-Party   NamelMINDA
sⅡ ′CA ENGINl]ERING
PRIVA′ 1｀ l]I′IMI・ 1｀ 1〕D

lrilc RI′A         lrilc

Mcct     No/1)atc:3/80-Status:

2へ I″ (〕2/2018             1)eferred

09.05.2018

lrilc Iフic.No/1)atc:0710109198

Mcct     No/1)atci3/80- Status:

AI′C2/2()18        Deferrcd
09.05.2018

B



:01/80/050/00071/AM17/ :05/24/040/00541/AM16/ 08.02.2016

1)ccision:′ 1｀hc comlnittcc dclibcratcd on thc mattcr and dccidcd lo scnd complctc sct of

application、 vith inおrmation furnishcd by thc nrnl lo ⅣIsMIt もr thcir cxalnination and

conllllcnts.casc is dcfcrrcd.

casc    No.:67/2/80-Party  Namc:l]COCAT Ⅳlcct   No/1)atc:3/80-Status:

/ヽ IJ(〕2/2016 INI)Iノ PヽV´ 1｀ .I′ TI).      Alン (〕 2/2018

09.05.2018

l)cl'crred

19 11380/050/00070/AⅣ
IIサタ|:=ら3/040/00472/2へMI:夕 遣_」」ら111管

C:0510397548

1)ccision:´ l｀hc comlnittcc dclibcratcd on thc matter and dccidcd to scnd colllplctc set of

application、 vith information furnishcd by thc irnl to ⅣIS卜/11〕 fbr thcir cxal■ lination and

conllllcnts.case is dctrrcd.

(〕 asc     No.:9/5/8()… Party   Namc:MACO McCt   No/Date:3/80-Status:

AI′ (〕2/2016        CORl)Olし TヽION    (AIン C2/2018        Approvcd
INDIA)PVT.I′

′
「 D.,    09.05.2018

HQ          lrilC RI′ A          lfilC I′ ic No/1)atci02 10206522

20 :01/80/050/00158/AM17/ :02/24/040/00201/ノ
Mヽ16/03.032016

1)ccision :′ 1｀hC comrllittcc considcrcd thc CaSC as pCr agcnda and dClibcratcd On  thC

mattcr in thc prcscnce of tCChnical rcprcscntativCS of I)I II,I)IPP and MSMI〕
.It is dccidcd

tO a1lo、v thc ilnport itcms undCr(〕 N¨4 on net tO nct vヽith accountability clausc.

Itノ｀ COnCCrncd may takC llurthCr ncccSSary action as pcr thC dCciSiOn of卜
(C

IIQF.ileI{I,AIlileI,ic.No/t)ate:031080313tt
:01/80/050/00091/AMl.71:031951040/00950/AM16/08.03.2016

l)ecision : 
-l.hc 

committec considcrcd the casc as pcr agcnda *d. 9:1i!:ratcd 
on thc

21 rrattcr in thc prcscncc of tcchnicaf ..fottt"tutivcs oilXIi' I)lPP and MSMI:'lt is dccided

to ratil-v thc norms as pcr carlicr clccision takcn by NC in its mccting no 25117 datcd

14.3.2017 ( authorisatiorr no 0310798527 ) as undcr :-

i.'l'hc irnport item tmaging platc ( madc o1'polycster basc ) is allowed l'03 Sq'metcr/

Sq.mctcr.

(〕 asc

/ヽ 1」 (〕 2/2016

No/1)atci3/80- Status:
No.:88/2/80-Party  NamciUNIIじ Yゝ Mcct

MI]1)ICAI′ I′ IンP     AI′C2/2018        Approvcd
09.05.2018

ltAconccrrrcdmaytakelurthcrneccssaryactionaSperthcdccisionofNC

C
l to 23



casc    No.:35/3/8()― Party Namc:S ANI)ヽ /Mcct   N()/1)atc:3/8()― Status:

AI」 (〕2/2017        Jl]ゝ″
lil′ I′ l〕RY PRIVA'「 lう AI′ (〕 2/2018        Dcfttrrcd

I′ IⅣII′ 1｀ 1〕1)           09.05.2018

HQ Irilc RI′A
「

ilc Iッ ic.No/1)atc:0710109515

22 :01/80/050/00035/AM18/ :07/24/040/00404/AM16/ 11.03.2016

1)ccision:′ 1｀hc comFnittCc dclibcratcd on thc mattcr and dccidcd to scnd complctc sct Of

application with infbrmation iurnishcd by thc irnl to MS卜/11]ibr thcir cxarnination and

conlnlcnts.casc is dcilcrrcd.

AI」 (〕 2/2016

Filc I」 ic.No/1)atc:0910063497
231諦

8υ050Ю 0099炊ぶツЪち4Ю40Ю 074ツAMlσ 05.04.2016

蹴阻∬‖郡蹴:i翼Ⅷ胤rtti∫語i鮮1;瀧 lrttT織品ざ¶
thcir commcnts.Casc is dcfcrrcd.

(〕 asc

ノ`1′ (〕 2/2016

(〕 asc   No.:42/11/8()―

/ヽ 1′ (〕 2′2016

No.:4/6/80¨ Party

Namc:ANGIPI′ AS・ 1｀

PItIVATl]I′ IMI・ 1｀ 1]I)

S(〕 M    S()Iン U′ l｀ 10NS
PRIVA′ l｀ l:I′ Iヽ41Tl]D

Ⅳicct    No/1)atc:3/80-Status:

ノヽI′(〕 2/2018              1)cfCrred

09,05.2018

Mcct    No/Datc:3/80-Status:
AI′ (〕2/2018              1)CfCrred

09.052018

1′ic.No/1)atc:0810137765

26.04.2016

品鮮::瀧 ir#IF観品ド¶
241品

8υ05ν00163晨ぶサ
'‰

ち″04υ00031晨MIツ

憚盈麟運糧繹WittrttOT

Party NamcilfRI]l〕 I)OM MCct    NO/1)atc:3/80-Status:
AIノC2/2()18oPTHAI′MIC                         ApprovCd

l)ItIVA′ 1｀ li I′ Iヽ41′ 1｀111)3  09()5.2018

IIQlrilcRI,AlrilcI,ic.N<l/I)atc:04101611t52
:01/80/050/00315/AMlr71:}4l24lo4olooo2olnM17/29.04.20|6

25 Dccision : 'fhc committcc considcrcd thc casc aS pcr agcnda and dcliberated on 1hc

mattcr in thc p."r.n.. ol tcchnicat ."p,"'"ntutivcs of DIii' I)IPP and MSMIr'lt is dccidcd

to ratily'thc norms as undcr :- 
pofl product

i. 't'hc irnport itcm is allowcd 1' 106 kg/ kg contcnt tn cx

I{AconccrncdmaytakcllrtlrcrncccssaryactionaSpcrthcdccisionofNC

l to 23
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26

C.asc No.:43lll/tl0- Irarty Namc:'l'llRL.lMO Mccl No/l)atc:3/tlO- Status:

Ll,C}t2lll6 I'IjNPOL PltlvA'fl' Ll'C2l201tl Approved

LIMIl'llD 09.05.2018

IIQ Irilc I{I,A Ilile I,ic'No lDate:5310018816

:01/tt0/050/003 I 6/AM 17 I :531241040/00001/AM1 7/ 03.05.2016

I)ccision : 'l'hc Committec dcliberatccl on the mattcr and taking clue liom thc written

comr.rrcnls lurnishcd by I)tI'}P ('l'SW scction) vidc thcir lcttcr no 071912016-'fSW dalcd

Ott.l2.20l7.lt is dccided to ratify thc norms as undcr:-

4.

13a8

Arm

l'.xporl itcm Namc

L singlc Illood

Ilag

2.  Sin31c  i

13agヽ vith NIP

3.  Singlc 131ood

Ilag with SamPling

Arnr & NII)

Quantity in

(Numbcr)

37940.000

30080.000

1860000

11340.000

1800.000

67380.000

28770.000

43440000

5568.000

lmport itcm namc

PVC ComPound

Stainlcss Stccl

Capillary

(Cannulc with

Protcclivc CaP) (

Nccdle

Asscmbly)

I]vidcnt   Papcr―

I)lastic in ltOH Or

Shcct     (SClf
AdhcsivC)

Aluminiurn Iroil

Covcr (l,aminatcd

Aluminium
Pouch)

Plasma CaP

(Rubber CaP)

Lucr AdaPtcr with

Isoprenc Shcath

(vN LA IN l'c'
QuiCk l,ock,

IッatcX lfrcc VA)
xx_MN 20001′ V

Oxygcn Absorbcr

Sin31c I〕 10od

、vith Samplin3

&  NIP,
ll()ldcr &I)13a8

5.Sin31c Sampling

I〕a8

6.  1)OublC 13100d

13a8

7.  |)OublC l〕 100d

I)a8ヽVith San■plin3

Arlll、  Nll)、 1loldCr

8ι l)l〕 ag

8.

13a3

9.

13a8

Illoocl

Arl■ .NH)、 11910Cr

'l-riplc Illood

rvith SamPling

Y.1｀ubc

′
1｀hcrmal

RibbOn
、vidth X

′
1｀ ransllcr

HO mm
3()()mtr

l to 23
ヽ く

9-

1.10 k8
containcd

/kg contcnl

ir-r cxporl

product

1.03 nutnbcr/numbcr

contcnt contained in

cxport Product

1.04 sq. mtr/ sq. mtr.

contcnt containcd in

cxport Product

1.02 numbcr/nuntbcr

contcnt containcd in

cxport Product

1.03 numbcr/numbcr

colltcnt cotttaincd in

cxport Product
1.03 numbcrinumbcr

contcnt containcd in

cxport Procluct

1.03 numbcr/number

contcnt containcd in

cxport Product

1.03 numbcr/numbcr

coutcnt containcd in

cxport Product

l.0j tnctcr/nrctcr

I contcnt contatncd ln



& D Ilag

10。   
′
l｀riplc 131ood

13ag SA(〕 ⅣI 12720.000

11. '['op 
&"

llottom 'l'riplc

Illood llag SAGM

with Sampling

Arm & NII'

12. Triplc Blood
13agヽvith Salllplin3

Arm.NIP.HOldCr
ぶιl)13a8

13.      
′
1｀Op  &

13ottonl     Triplc

Blood Bag SAGN41
、vith    Sampling

Arlll.NIP,HOldcr
ぶLI)l〕 a8

14. QuadruPlc

Illood Ilag

1988.000

305000.000

57484.000

10500.000

15. QuadruPlc

Illood Bag SAGM

with sarnPling

Arm & I Ioldcr

t6. QuaclruPlc

Illood llag SAGM

with SamPling

Arm . NIP, Ilolder

& I) Ilag

Qr,radruPlc

Illood Ilag SAGM

Ilul1y with

Sampling Arm'

Nll'. Iloldcr & I)
Ilag

2760.000

16056.000

′
1｀A13

ConnCCtOr

'l'ubc 1.03 numbcr/numbcr

contcnt containcd in

export Product

'l'op &"
I'lr't' CPI) (lor"cr l.O2 numbcr/numbcr

content contained in

cxport Product13ottOm Quadruplc
131o()dI〕 ag SAGⅣl

with CRC lriltcr.

Sal■plin3    /｀ Im,

Nll'}. Iloldcr & I)

1.03 nutrbcr/numbcr

contcnl containcd inBig Ilreak

Valvc

Y Conncctor

So■  Shcll lfiltcr

(CRC Iriltcr)

Stamping |oil
'fape 27 mm

width x 500 mtr

Long

'['r.rbc Conncctor

′
1｀ubc IIoldcr

I〕 iB  13rcak  olf

Valvc SICCVC (
13i3BOV SICCVC

1.03 numbcr/numbcr

contcnl containcd in

cxporl proclucl

1.03 numbcr/numbcr

c()ntcnt containcd in

cxport product

1.03 mctcr/tnctcr

contcnt ct'rntaincd in

cxporl Prodtrct

l 03 numbcr/number

contcnt containcd in

1.03 numbcr/numbcr

content containcd in

cxport Product

1.03 numbcr/numbcr

contcnt containcd in

cxporl Product

l to 23

15894.000

.q_

13680000



Bag

19. 'l'op &.

Ilottom Quadruplc
lllood Ilag SAGM

u ith Sampling

Arn.r. NlP. Iloldcr
& l) Ilag

25578.000

20。   Pcnta  I〕 lood

I〕 a8with NIP 1998

IIA conccrnc<l rnay takc turthcr ncccssary action as per thc dccision ol NC'

Party Namc:NIl'l'AFIM Mcct No/1)atc:3/80-Status:

HtitI(〕 Al｀I()N   INI)lA AI′ (]2/2018

PVT.I′TI). 09.05.2018

Filc Lic.No/1)atc:3410042229
271:380ノ

050/00274/A卜liサittiら4/040/00206/AM16/ 01.06.2016

罵脱ユ|｀器郡器 組蹴雷i鷺淵。T品鮮:;乱 1詰T誠品』¶
thcir commcntS.Casc is dcfcrrcd.

casc       No.:1/11/80-

AIJC2/2()16

Casc
ノ`lJ(〕 2/2016

SYSTlう卜lS INI)Iノヽ09.05.2018

l)eferred

against cxPort

あ6‐0.退壼二r謀覇禦し覆壼曇 :彙講rぶ搬。
DOpuセ D貯ldOrGenerdO'FOrd9n

踊

…

主DiおMbfate

No.:1/8/80-Party Namc:DOOヽ
70N Mcct   No/1)atc:3/80-Status:

AUTOMOTIVI〕     AIッC2/2()18        ApprovCd

PITIVA'fIi I,IMITEI)

IIQ}tilcI{I-AF-ileLic.No/Datc:0410|62024
:01/t]0/050/00253/AM17l:04124104010004414M17/08.06.2016

Decision : 
.l.he committcc deliberated on thc matter in tlrc prcscncc ol.tcchnical

rcprcscntatives of DHI, DIPP and MSMII and it is notcd tl.rat thc imporl itcms arc all

2[i componcnls except import item no 4 & 5.lt is clccided to ratily the norms as under :-

1.',t'he import items at sl.no l-18 (cxccpt 4 e. rare allowcd on net to nct basis with

accountabilitY clause.

2.'t'hc impori items at sl ' no 4 is allowcd with 1 
o/o wastagc

3. 't'hc import items at sl . no 5 is allowed without any wastagc'

r.hc firm must indicate thc net contcnt ol import item at sl. No 4 &5

product.

ItAconcernedmaytakelurtherneccssaryactionaSperthcdecisionofNC.

予lto 23 -10″
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(〕asc     No.:6/11/80-Party  Namci′ l｀I]ItUM()Ⅳ Icct    No/1)atci3/8()― Status:

AIJC2/2016        PI]NI)()I′    PRIVATI:AI′ (〕 2/2018        Approvcd
Iッ IA41′ ll〕1)            09.05.2018

HQ lfilc RI′A lfilc Iンic.No/1)atc:5310019065

:0I/80/050/Oo279ILM|T I :53I241040i00008/ Ll/lLT I 27 .06.20t6

l)ccision : 'l'hc Committcc dclibcrated on the malter and taking clue lrom the written

comnlcnts llrnishcd by I)lPP ('l'SW section) vidc thcir lcttcr no 071912016-'15W datcd

08.12.2017,it is decidcd to ra1ily thc norms as under:-

Irxport itcm Name

l. Singlc lllood

llag

2. Sin31c 131ood

l〕a8with NII)

3. Sin31C B10od

llag with SamPling

Arm & NIP

4. Singlc Illood

llag with SamPling

Arrn NIP & Iloldcr

5。  Sin31c I〕 lood

I〕 agヽvith Salllpling

Arm Nn)、 HOldcr

よιl)l〕a3

6。  Sin31c I〕 lood

Ba3 S/ヽ (〕ⅣI

7. Singlc

Sanipling Ilag

8. I)OublC Blood

13a8

9。  1)Oublc l〕 100d

13a8With Salllplin3

AHll.N11)&

lmport ilcm namc

PVC Compound

Stainicss Stccl

Capillary
(Cannulc with

I)rotcctivc CaP) (

Necdlc

Aryc_m!lY)

Ilvidcnt PaPcr-

Plastic in l{oll or

Shcct (Sclf

Adhesivc)

Aluminium lioil

Cover (l,aminatcd

Alurninium
Pouch) _

1'lasma Cap

(ltubbcr CaP)

Iノ ucr Adaptcrヽ Vith

lsoprCnc Shcath

(vN l′ AIN P(〕 、

QuiCk IッOCkぅ

I′atcX lrrcc VA)

xx_MN 20001′ V

()xy8Cnノ bヽsorbcr

Y´ 1｀ubc

′
l｀hcrmal′ 1｀ransliCr

ltibbon 11 0 111nl

、vidth x 300 111tl・

Quantity allowcd

l.l0 kg /kg conlcnl

contained in exPort

1.03 numberinumbcr

cot-ttcnt coutainccl irl

cxport product

1.04 sq. mtr/ sq. mtr.

content oontaincd in

cxport product

l.O2 nutnbcr/numbcr

contcnt containcd in

export Prtlduct

1.03 numbcr/number

contcnt containcd in

cxport Producl

1.03 nurnhcr/numbcr

contcnt containcd in

cxport Product

1.03 t-tumbcr/numbcr

contcllt ctlntained in

cxport Product

1.03 numbcr/numbcr

c0ntcnt contained in

cxport Product

1.03 mctcr/mctcr

contcnt ctlntaincd in

種:i

Quantity in

(Numbcr)

13770.000

17740.000

5700.000

2724000

1820.000

3870.000

1404000()

144.000

€rcr qEfl-q<{TEE-+qYr Eqrcrrq
D€puty Dlr€ctor GeneEl of Forolgn Trad€

fr:sr qrqr< =rerrRvrraqDlrectorate <i€nerel of Forelgn Trado
qrftq ftrT1tl/r).t*. of commeree

qTCE aTqEEr{/Govt. of lndla
\311prf ?rq=L :ag: i.?dl

Lrdyog Bhaw€n, New Oelhl

l to 23

400.000

product ________一 ―



⌒

10。  1)oublc l〕 lood

Ilag with Sampling

Arrr-r. Nll'}. llolder

& l) Ilag

11.  
′
l riplc 131ood

13a8

12. 
′
1｀riplc l〕 lood

Ilag with SamPling

Arm

129036.000

8208000

3840.000

13i31〕 rcak o日
｀

Valvc(I〕 i33()

Y Conncctor

Soi Shen 17iltc

(CRC lriltcr)

Stamping lf()il
′

l｀apc 27 mlll

、vidth x 500 111tl・

I′on3

'l'ubc Conncctir

′
1｀ubc 1loldcr

Ilig Ilrcak off
Valve Slccve

I30V Slccvc)

′
l｀AI〕

′
l｀ubC

ConnCCtOr

PIt′ l｀
一CPP(10

13. 'l'riplc Illood

I〕 a8ヽvith Salllplin8

Arlll.NII)、 HoldCr

8ι l)I〕aB

19. QuadruPlc
Illood Ilag with

Sampling Arm.

Nlt'. lloldcr & [)

38608.000

5248.000

1600000

1988.000

227168.000

56252.000

s:NGH

…D                        ::

鰈

14.  
′
l｀ riplc l〕 100d

Ba8 SAGM

15.  1｀ riplc l〕 loOd

Ilag SAGM with

Sampling Arm

16. 'l'oP &

Ilottom'l'riPlc
Illoocl Rag SAGM

with SamPling

Anr & NII'

17. 'l'riPlc Illood

Bag SA(〕 M With

SalllplinB Arnl,

NIP、 1101dCrだ乾D
l〕 ag

1tl. 'l'oP &
llotlorn'l'riPlc
lllood Ilag SAGM

with SamPling

Arnr" NIP, [[oldcr

& I) llag

群 電
1.03 numbcr/numbcr

cttntctrt ctlntaincd in

cxport product

:)r

1.03 numbcr/numbcr

contcnt ctlnlaincd in

cxport Product

1.03 mctcr/mctcr

contcnt cotrtaincd in

cxport Prodr-rct

1.03 uutnbcr/nutnbcr

content contained in

cxport Product

(13i8

1.03 numbcr/numbcr

crlntcnt containcd in

cxport Product

1.03 numbcr/numbcr

contcnt containcd in

cxport Product

1.03 uumbcrinumbcr

contcnt containcd 1n

cxport Producl

VCr

1.02 numbcr/numbcr

c()ntcnt cotrtaincd in

cxporl Prtlduct

輛

t磐 鱗

l to 23

14076.000

Qヽ



ヘ

I〕ag

緋)。』還乳M11男 0∞0

21. Quadruplc
Illoocl llag SAGM

with Sampling

Arrn & Iloldcr

2760.000

22. Quadruplc
Illood llag SAGM

r'r'itl'r Samplir-rg

Anr. Nlt'. I loldcr

I & l) llas

I

I zs. Quaclruple

I tltona Ilag SAGM

I lltrttv with

I su*ptl,rg nt*.
I Ntl'. lloldcr & I)
I tluu

I

Izl. Iop&

I llutt,,* QuadruPlc

I glood tlag SAGM

I with (ll{C Irilter.

I Sampling Arm.

I xte. lloldcr & I)

I Iluut'
I ,r. t'.p &

I 11u,,,,,',', QuadruPlc

I tltooa llag SAGM

I with SarnPling

i nt*, Nll'. I loldcr

I a r> tlug

24732.000

36648.000

9306.000

74949.000

一一
冬

lto 23
11:ゝ



I{A conccrned may takc further ncccssary action as pcr thc dccision ol-NC.

(lasc No.:3tl/l l/80- I'}artY N/1cct    No/1)atc:3/80- Status:

l)clt'rrcd
AIJ(〕 2/2()16 Namc:ANG11)Iソ AS′ 1｀    AI′ (〕 2/2018

PItlVノヽ
・

1｀ 1〕 lン IMI′ l｀l]1)    09.05.2018

Filc Iン ic.No/1)atc:0810138263
301棉

8υ050Ю0311ハぶツ鷺ち4Ю40Ю 011″AM17 H.07.2016

1i#胤 ユ|‖郡器I組篭雷ittr∬。T品鮮:]胤 irttF観品f¶

thcir comlllcnts.Casc is dCfc・ rrcd.

casc    No.:34/3/80-Party NamciS AND W MCCt   No/1)atc:3/80-Status:
AI」C2/2()17        JI]WltIッ IノERY PRIVA′「 I]AI′C2/2018        Dcfcrred

09.05.2018
1ソ IⅣIITEI)

う
♪

ItQ Filc Itl'A File

:tr ilgoittsol00034/AM 1tl/ :0712410401001321 LMIT I

l)ccision : '['hc committcc considcrcd thc casc as

cotnplctc sct of application along with inlbrrnation

thcii comments. Case is dcl'crrcd'

憮
gIぶ

:蹟|∬
]AN■ )造

きν別 1が

♂D江副 鉤 -1撚
cd

l´ INlI′ 1｀ 1〕〕)           09・ 05.2018

「
ilc IッiC.No/1)atc:0810138347

32キ
:38()/95。′900317ノ Nヽlil夕 鷺た47040/001ililll       liill  :liil::::1血

l:

選R榊∬鮮轍I髄

-.#d flo ftiry/K. P- SINGH
rr sa-rr+E:ero fidq-r zqrcrrc

odu:tv oii6i'ro.-o;1etal of Foralgn Trade

frvr qrqrq rTErq-<qnqq.
Dlrbitorate (ioneral at Forelgn I raqe
qrftq fr5;q7P"O11. of CommerQa

r{rea g{aFr{/Govt. ot lndla
g.aTil a:1tlEf, r1[ frtcii .. -

uaioe-. 6nitir6n, New Delhl

I′ic.No/1)atc:0710110101

15.07.2016

品鮮::胤 ir鮮iF霊品』¶

(〕 asc       No.:31/3/80-

ノ`lJ(〕 2/2017

l to 23
1町

Nll).II()ldcr&1)

Ilag

「

―

―

―
１

１



Casc No.:41l11/80- Party Name:PARI'l'A Mcct No/Date:3/ti0- Status:

At,c2t21lt6 s'llllll. PRODIICI'S L1,c212018 Approvcd

09.05.201 tt

IIQ lrilc l{I,A llilc I,ic.N<l/I)atc:521004|970

:01/80/050/003 14/AM 17 I :521241040/00028/ AMLT I 25.07 .20t6

33 Decision : '[he committcc clclibcrated on the mattcr in thc presence ol'technical

rcprcscntativcs of DHI, l)lPP and MSMII and it is notcd that thc import itcms are all

componcnls .lt is dcciclcd to ratify the norms on nct to nct undcr GN-4 with

accountability clause.

ItA conccrncd may takc lurthcr ncccssary action as pcr thc dccision of NC'

(〕 asc     No。 :19/14/80-Party

ノ`lJ(〕2/2016              1ノ 1`3S

Namc:l〕 lJIt()MCct     No/1)atc:3/80-Status:

ノヽI′ (〕2/2018           ノ`pproved

09.05.2018

lrilc Iフic.No/1)atc:0310807003

111380/050/00369/A卜 11場 l`λ4/040/0031511111織

:|1善|lllli)1111:1ls::cill:34D∝
:11認積c器諄1:ぶ鮒暉:鳳 t

場
、
∬ 蹴 11∬胤 震ぽ鵠 lcd tt cttd"額 dh"■ hm M娼

“
dum hpS｀

all()wcd With l%WaStagC.

lt/ヽ cOnccrnCd may takc llurthcr ncCCSSary action as pCr thc dccision ofNC.

服 2が
∝ 獅 23/80-絲

淋 Ⅷ im造
82が

酬 薦 即 ~淵
cd

[′「 l]1)    09・05.2018

lrilc IフiC.No/1)atc:0910064139

b器8鰤∽̈ぶツ‰ちィ040/002手
毬1革嶋ぷ¶躙Ⅷ

鵬鵬 甘T蹴犠∫
∬

T喘
|

Casc No.z[lt23{l0- I'arty Name:AZAD Mcct No/Date:3/80- Status:

Lr,c2l20r6 EN'iNtillRiNe Al'c2l2ol8 Deferred

PRIVA'|E I.IMI'[[]D 09'05'2018

36IlQIrilcRLAFitel'ic'No/Da1e:0910064138
:01/tt0/050/005241AM|71:0912410401002941AM17114.09.2016

Dccision : 'l'he committcc considerccl the casc as per agencla 'lt is noted that inlbrmation

furnishcd by the firm was scnt tol)Hi on s.9.-2017' lt is <lccided to rcqucst\ffifllo

H"ffi#ftffiffi
o,,ffi..H.=,"mEmTgo"

1to 23 l5 *RWff'&;:!iiEE.*
,oH=Affiaffiffi.,.,,



37

cxpcclitc thcir comments. Casc is dcl'crrcd.

Casc No.z22/231$0- I'arry Namc:AZAI) Mcct No/l)atc:3/80- Status:

l)ctL'rredltNGINEI〕RING     AI′ (〕 2/2()18

PRIVATl〕 I′ IMITIうI)  0905.2018

lfilc RI′ A lfilc Iッ ic.No/1)atci0910064136

:01/ti0i050/00525I LMI7 I :091241040100296I NM|T I |4.09 -2016

I)ccision : 'l'hc committce considcrcd thc casc as per agcnda .lt is notcd that inlormation

lurnislrcd by thc firm was scnt to I)llI on 5.9.2017.It is dccidcd to rcqlrest I)III to

cxpcclitc thcir commcnts. Casc is dclcrrcd.

ノゝI」 (〕 2/2016

HQ

HQ          lfilC RI′ A
:O1/80/050/00506/AM17/ :02/24/040/001

No.:3/23ltt0- I,arty Namc:NIPIIA Mcct No/l)ate:3/[10- Status:

ltxtroR'l's pRlv^'f}l L1,c212018 l)cfcrred

LIMI'l'liD 09'05'2018

(〕 asc

ノ`1ノ('2/2016

38
lrilc I′ic.No/1)atc:0210206996

18/AM17/ 15.09.2016

1)ccision:ThC COmrnittcc conSidCrcd thc casc as pcr agcnda.Itis dccidcd SCnd COmplete

sct of application to l)IPP&MSMI]ヽ vith rcqucst to CXanlinc thc mattcr ad iurnish thcir

commcnts.casC iS dctrrcd.

(〕asc   No。 :15/14/80-Party Name:ADVIK HI¨ MCct   No/Datci3/80-Status:

AI」C2/2016         TECH PVT..Iン TD,     AIソC2/2018         Deferred
09.05.2018

39器
8σ05ν0036繁ぶツ瑞先3Ю4υ00087Aぶリキザぶり冊

α3110066342

1)ccision:′「he comlnittcc cOnsidcrcd thc casc as pcr agcnda.ItiS decidcd SCnd complctC

sct Of application to ⅣlS｀/11]ヽVith rcqucSt tO CXanlinc thc lnattcr ad furnish thcir cornrllentS.

casc lS deferrcd.

casc is dcl'crrcd.

貫l逃22帆ぎ
Q2y2y80-記

HINs。ぐ霧」ξWネ 造:2201ざ
♂脚αν路総

=Qdo9.052018
1′

′

1｀ I)

Filc I′ ic.NO/1)atci()910064146

ゼ‰/m袢 糀側剛2騨
鮒 i悧鰊 柵1)ccisiOn:′ 1｀hC colnⅡlittCc considCrcd thC C

sct ol｀ application to MSMI]ヽ Vith rcqucst tC

l to 23

1(:
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(〕asc       N().:8/23/80-I)artv  Namc:1)II′ I(〕 Iう N′ 1｀ Mcct     No/1)atc:3/80- Status:

ノヽ1″ (〕 2/2016              S(〕 ⅣI      S()I′ tJ´ 1｀IONS AIン (〕2/2018             1)cfcrred

l》ItIV/ゝ
′
I｀ 1〕 I,IMI′ l｀111)    09.05.2018

HQ Iギ ilc ltl′ A lrilc I′ ic.No/1)atc:0910064213

:01/80/050/005 I l/AM17/ :O9l24l040lA$$l AM|T I 30.09.2016

Decision : 'l'he committec consiclercd the casc as pcr agcnda . It is dccided scnd complctc

sct ol-application to MSMII with requcst to cxaminc thc mattcr ad lurnish thcir comments.

casc is dclbrrcd.

case     No.:7/3/80-Party   Name:ヽ 41NCO Mcct   No/Datc:3/80¨ Status:

AI」 (〕2/2017        TECH      (INDIA)Alン C2/2018         Approved
PRIVATE Iン Iヽ41TED  09.05.2018

lrilc lフic.No/1)atc:0210207126

:棉80お5ν00007/A謂じ鼈ち″04υ00152/AM17 0&l■ 2016

Decisioll : 1｀hc comrnittce  dclibcratcd On  the mattCr in thc prcscncc Of tcchnical
42 rcprcscntativcs of DHI,DIPP alld MSME.Itis dccidcd tO ratitt thC nOrms as undcr i―

A:鸞l割が驚難l椰
∬諸仕ly蹴潤胤淵れガ郎c

RA conccrncd may takc furthcr nccCSSary action as pCrthc dccision ofN(〕

case    No.:29/9/80-Party Namc:GODREJ&ヽ
4CCt   No/Datc:3/80-Status:

CO.ALC2/2018         DeferrcdAIJC2/2017        BOYCl] ⅣIFG.
o9.05.2018LTI).,

Irilc Iフic.No/1)atc:0310809194

431:980/050/00207/A金 i:「 鷺ち4/040/007361111卜
iil:illi:量.∫翼:i:〕胞三lcfIIPPDccision :1｀ hC COmlnittcc notcd that inforII

28.12.2017.Itis dccidcd tO rclnind DIPP tO C

Ⅳlcct    No/Datc:3/80¨ Status:

ll182/2016  

°・:9ノ20ノ80‐

lill逸 :IN」 ltC]「 OPIフAST  AI′ C2/2018            Dcferred
09.05.2018PVT.I′TD

lrilc IソiC.NO/1)atc:0610038494

441品
80/050/00452/A↓Iサ

「`とち4/040/0002鞘
静膳鮒 i脚鴬l:漱薫_Decision:Thc coFnrnittcc cOnSidCrcd thc Ca

sct of application to MSME with rcqucsttO(

casc is dcfcrrcd.

命8命。時〕62髪ζNGH

¬

「

蒻可
…

′Govt.of indla

udy夏】占鷹頭Lttξが電Llhi

l to 23
11,



casc   No.:53/23/8()¨ Party Nalllc:RAI)lANT Mcct   No/1)atci3/8()― Status:

AIノ (〕 2/2()16        HI]A′ l｀  liX(〕 HAN(〕 l]R Al′ (〕 2/2()18        Approvcd
PVT.I´TI) 09.05.2018

Ifilc Iソic.No/1)atc:311006644011Q         Filc RIンA
:01/80/050/00556/AⅣ l17/i31/83/040/00112//ヽM17/09.12.2016

45鷺瀧111導cttF肌淵11:譜∴盤∬為:TЪ針:観l∫鶏霊:薔:ぽsttc離:

lo ratiけ thC nOrms as undcr:―

il｀hcimpo■ hcms江 J.nol,2,14,15,26わ
湯

5tF話 ,(0点亀sICttWilc:li鳳糧y
ii. 

′
l｀hc rcst of thc impolt itcms arc a1lov

clausc.

It/ヽ conccrncd lnay takc furthcr ncccSSary action as pcr thc decision ofNC

(〕 asc   No.:27/23/80-

ノ`lJ(〕 2/2016

I3q qEilf++{rEF ftfrqr qrqrq
Deputy Dlrec{or GenoEl of For€lgn TEde

ft-qq1 q1q;q q6rft-<{rrr€-q
Dlrectorate Gen€€l of FoFlgn Trade

"IfFtq BrTm/Deptt, of Commerqe
qt1<T gRtFI{/Gevt. of lndla

\tElrI rr.rq. =rS ffiudyog EIhawan. New Oetfrt

Party  Namc:PItTItRS McCt  NO/1)atc:3/80-Status:

SUR(〕 ICAI′   INI)IA AIノ (〕2/2()18       Dcirrcd

PVT l,|｀ 1).

lrilc I′ic.No/1)江 c105104007 1)ctr
l)atc:09.05.201HQ         IrilC RIノ A

:01/80/050/00530/AMl :05/24/040/00368/2へ
M1 09

813.12.20167/7/

1)ccisiOn:.1｀he col■ lrnittcc notcd that application、vaS SCntto MSMI〕 on 8.2.2017 for their

tO cxpcditc thCir commcntS.CaSC iS dctrrCd.
COllllllCnts.ltis dCCidcd to rcrllind MSMIt

あ 8命 oR≒ ′K.Rs:NGH

09.05.2018

４

６

lll:2/201ぎ

°・:13/23/80-lllilllさ

Iiil:|IEMIl]R)1::ぅ

/201ざ

°/Datc:3/80-|キ
IIIltcd

l       o9.05.2018

1′IMITltD

lrilc IッiC.No/1)atci03 10809964

2/AM17/20.12.2016

直:織ξlFも1li響:P鳴繰鵠:電lsttd胞:

F′鴛蹴lWattlmddhmⅢ hpsall°Wa■m噛
furthcr nccCSSary action as pcr thc dcCiSiOn of N(〕

It/ヽ cOnccrnCd may takc

l to 23 檜



(〕asc     No。 :32/23/80-1)artv   Nalllc:AP()I′ lン ()Mcct    No/1)atc:3/80-Status:

AI」(]2/2()16        1N′ ll〕 RNA′ l｀ l()NAl′    AI.(12/2018        1)cね rrcd

Iッ IMI′ FIう I)

Filc RIッ A

09052018

lFilc Iン ic.No/1)atci0510400938
48

:01/80/050/00535/AM17/ :05/23/040/00462/AM17/ 26.12.2016

1)ccision:′ 1｀hc comrnittcc considcrcd the casc as pcr agcnda.It is dccidcd scnd complctc

sct ol｀ application toヽ 4SMI]、vith rcqucst to cxanlinc thc mattcr ad lurnish thcir commcnts.

casc is dcfbrrcd.

HQ

(〕 asc

AIJ(〕 2/2()18

(〕 asc     No.:35/23/80-

AIJC2/2()16

I)ecision : 'l'hc committcc dclibcratcd on

rcprcscutativcs o[ DI'll. l)lPP and MSMI: and

Party    Namc:1・ 1｀R()N Mcct    No/1)atc:3/80-Status:

INI)IA PVToL′ l｀I).   AIノC2/2018         ApprovCd
09.05.2018

thc mattcr in thc prcsctlcc ol'tcchr-rical

it is dccidccl to ralily thc nornls as uudcr

HQ          「
ilc RIン A         17ilC Iノic.No/Datci05 10400932

:01/80/050/00538/Aヽ 417/:05/23/040/00295/AM17/26.12.2016

49

',. n| import itcm at sl .no I to 19 are allowcd undcr GN-4 on net to nct basis with

accountabilitY clause .

IIA concerned may take lurther necessary action as per thc decision of NC'

No.:7/3/tl0- I)arlY NamciⅣlVS N/1CCt No/1)atc:3/80-

ノ、I′ (〕 2/2018

09.05.2018

Status:

I)elt'rrctl
l〕N(〕 INl]l]RIN(〕 Iノ

′
1｀ 1)

lrilc Iンic.No/1)atc:0510400930

1:380/050/00007/Aゝ イi;「 総:ち4/040/00419/AM17/ci:.12.:116nditWaSdCCidCdtoask

50冊
1漑:ぶi∬器‰器翠胤‖」:_

′
1｀hc dctails ofindigcnously procurcd itcms uSCd in rnanullacturin3 0f CXpOrt product.

Casc lS dCtrrcd.

-+<; fto ft=i,576. p. strlGH
rsq q-Eil;ftr6 Rt zqrerq

O€puty Director coroEl of Fo16tgn Trado
frql aqrqrq q-grR:erraq

Dlrgctgrate Goneral of Fgrglgn Trado
qfFnq fuqTrl/Deptt. of commerep

+IT<I EC"FT{/Gowt. of lndla
sEfrr rr-Tr. qf l,Hludyog Bhawan. New Dethl

l to 23
lq



⌒

lIQ

lrxport ilcm Namc

l. Singlc lllood
Ilag

2. Singlc lllood

Bag with Sampling

Arn-t

3. Singlc Illood

Ilag with Nll'

4. Single Illood

llag with SamPling

Arm & Nll'

5. Singlc'l'ransl-er

Ilag

6. l)OublC

13a8

Blood

7. l)oublc Blood

Ilag with SamPling

Arm

8. l)oublc Illood

Ilag with SamPling

Arm. Iloldcr & I)
Ilag

9. l)oublc Illood

llag with samPling

l to 23

70794.000

Casc   No.:47/23/80-Party Nalllc:′ 1・ERUⅣIO ⅣIcct   No/1)atc:3/80-Status:

AIJ(〕2/2016        1)l〕 NI)()Iン   PRIVATIE AI′C2/2018       Approvcd
lッ IMI′ l｀ IうI)            09.052018

lrilc RI′ A

:01/tt0/050/00550/AM 17 I :531241040/00024/AMl 2

71 02.01.2017

Dccision : 'fhe Commiltcc delibcrated on thc mattcr and taking oluc liom thc written

commcnts lurnished by DIIrp ( 'l'SW scction) vidc thcir lcttcr no 07/9/2016-'l'SW dated

08.12.2017 ,it is decided to ratify thc norms as under :-

Quantity in

(Numbcr)

214030000

1840.000

42640.000

25300.000

9700.000

28980.000

18600.000

24024.000

lrilc Iッ ic.No/1)atci531001926

Import ilcm namc

PVC Oornpour-rd

Stainlcss Stccl

Capillary
(Cannulc with

Protcctivc CaP) (

Nccdle Asscr-nblY)

lrvidcnt PaPcr-

Plaslic in Roll or

Shcct (Scll-

Adhcsivc)

Aluminium Foil

Covcr (l,aminatcd

Aluminium
Pouch)

Plasma CaP

(l{ubbcr OaP)

I′ucrノ d`aptcr、vith

lsoprCnc Shcath

(VNI′ A IN PC、

QuiCk I′OCk、 I′atcx

lrrcc VA)XX―MN
20001′V

OxyBCn

Y′ 1｀ubc

Absorbcr

′
l｀hcrlllal′ 1｀ 1・anslcr

ltibbon 1 10 11■ lη

Quantity allowccl

1.10 k8

containcd

/kg contcn

in cxpol

product

1.03 nuubcr/numbc

oontcnt containcd i;

cxport Product

1.04 sq. mtr/ sq. mtt

content

export'

containcd ir

procluct

1.02 number/numbc

contcnt containcd i

cxporl Product

1.03 nr.rtnbcr/numbc

contcnl containcd i:

cxport product

1.03 number/numbc

contcnt containcd i;

cxport Product

1.03 numbcrinumbc

contcnt conlaincd i;

cxport Producl

1.03 numbcr/numbc

colttcnt cotttaiticd i

cxport Product

1.03

contcnt

mctcr/metc

:

11受ξ響墓駆乱ЯttPR3:rC・



Arm、 N11)、 Holdcr
gじ l)I〕 a8

10 
′
l｀ riplc I〕 lood

l〕a3

I I 'l'riplc Illood

Ilag with Sampling

Arm

13i81〕 rcak()11｀

Valvc(I〕 i81〕OV)

Y Clonncctor

252560.000

l1232.000

son shcll lriltcr

((〕 RC Filtcr)

Stalnping lfoil
'L'ape27 mm n'icl1h

x 500 mtr Loug

'l'r"rbc Conncclor

′
「ubc 1loldcr

Ilig Ilrcak olf
Valvc Slccvc (llig
BoV Siccvc)

Plr'l'-CPP Covcr

12 
・

1｀riplc 131ood

I〕a8、vith Salllpling

Arlll.Nll).Holdcr

ぶLI)l〕 a8

13  1｀ riplc 131ood

I〕 ag SA(〕Ⅳl

41754.000

八

、vidth x 300 11ltl・ cxport product

Long

1 .03 numbcr/numbe:

conlcnt containcd i:t

l.03  nunlbcr/numbcf

contcnt containcd i:.r

cxport product

1.03 numbcrinumbc:

contcnt containcd ilrt

cxport producl

1.03

contcnl

mctcr/mctcl'

containcd itr

l4 'l'riplc Illood

Ilag SAGM with

San-rpling Arm.

NII'}. Iloldcr & l)
llag

15 
′
l｀ op&L130ttol■ l

′
l｀riplc Blood 13ag

SAGM with
sampling Arm,

N11)、 H01dCr&D
13a8

I (r Quadrr.rPlc

Illood Ilag

17 QuadruPle

Illood Ilag SAGM

with Sampling Arm

I tt QuadruPlc
l]lood Ilag SAGM

with SarnPling Arm

& [ loldcr

19 QuadruPlc
Illood llag SAGM

with SamPling

Art'n. NIP, I lolder

& l) tlag

uct
-l

1.03 t-tumbcr/numbc:

contcnt contained i;t

export product

1.03 rtumber/numbc:

contcnl ctlntaincd i:t

cxport product

1.03 uutnbcr/numbc:

contcnt containcd i:t

1 .03 numbcr/numbc:

contcnl containcd i:t

cxport Product

l.O2 number/numbc:

contcnt containcd liI

export Product

r{fFlq fui{ftlDeptt. of Commere€
qTq'eT ggeFT{/Govt. of lndla

sErt r arq-{- qg Ed
Udyog Bhawan, Now Delhl

l to 23

λ l

1656.000

179440()0

118272.000

148640.000

22380.000

1400.000

5520.000

1炒
‐`′     ｀

ヽ卜′
″



ハ

2ll Quadruple
Illood Ilag SAGM

Ilully with
San'rpling Arm.

Nll). Iloldcr & I)
llag

21  
′
l｀op&130ttom

Quadruple Illood

Ilag SAGM with

San'rpling Arm,

Nll'. Iloldcr&D
Ilag

22 Quadruplc
'l'ransl-cr Ilag

13758.000

82992.000

1850.000

23 Pcnta 131oOd

I〕 a8、vith lヽ IP

24 `l｀ ()p&3ott()lll

Pcnta l〕 100d13a3

SA(〕 M With CRC
lriltcr,Sampling

/ヽrnl,卜IIP,I101dcr

8ι I)13a8

43566.000

ItAconccrncclmaytakcfurtherneccssaryactionaSperthedccisionol.NC.

Casc No.:25l23ltl0- Party Namc:COI{NING

Ll,c2t20l6 'l'llcllNol',oGIIiS

INI)IA I'V'I" I,'fD.

52111)80/050/00528/AⅣl湾lllイら3/040/004331kゝIRI試.i)||」:キリ
α0510401088

DcciSion :  Thc comrnittCc COnsidercd thC CaSe as per ,辮 Iti:t(llill∬ ::」鶴

inforlnation funliShCd by thC flrin Was sentto DIET on 28.'

Dll]′ 1｀ tO expCditc thCir cornrncntS.Casc is dCfcSrrcd.

1従22mぎ
Q2θ2y8卜 拙A N鶴器 造12/201ざ

♂DttανЮ―潔露cd

Iノ IMI′ 1｀EI)            09・ 05.2018

53器
8げ05υ0052ツAぶツ

RLA    Fne ЫcN♂防 α051040H81

:05/24/040/00489/AM17/ 06.01.2017

1)cciSiOn :′ 1｀he comFnittCc noted that thC appliCatiOn of thC rlrrn waS Sent tO｀
4Sヽ/1E on

08.2.2017.ItiS dCCidCd tO rClnind MSヽ
/1E to cXpeditC thCir COrnlη

:!!:1:冨  [:l撫 ]

Dl[覆群Lt凛了i∫1]淳なな『落
=:d。

l to 23
Чf¬ 呵ヽやい■ηノDeptt.OF Corrirnerco

殿        酬 lll

Mcct     No/1)atci3/80-Status:

AIフC2/2018         Dcfcrrcd
o9.05.2018

29952.000



Casc    No.:49/23/80-1)arty NalllciPYI]

AI′ (32/2()16        1)VT.I′ IMI′ 1｀ 1う 1)

54 HQ lfilc RIフA

TOOIッ S Mcct    No/1)atci3/80-Status:
AIフC2/2018         Dcferred
09.05.2018

1rilc I′ic.No/1)atc:3010103927

５

　

５

:01/80/050/00552/ノ Mヽ17/ :30/24/040/00034/AM17/ 16.01.2017

1)ccision : 
′
l｀hc comlllittcc notcd that thc application of thc rlrlllヽ vas scntto ⅣISME on

08.2.2017.Itis dccidcd to rcmind MSMl]to cxpcditc thcir colllrnCnts.(〕 asc is dcfcrrcd.

Casc No.:1/26l80- Party Namc:A.I,. Mcct No/l)atc:3/80- Status:

Approvcd
AIJ(〕 2/2()16 PAI)I〕 R II()l」 SE,    AI′ C2/2()18

09.05.2018

HQ lrilc lti′ A lrilc I′ic No/1)atc:131004853

:01/80/050/00625/AMl  i13/24/040/00043/AⅣ l1 3

7/                   7/ 24.01.2017

Dccision : 1｀hc comlllittce  dclibcratcd On  thC mattCr in thc prcscnCC Of tcchnical

rcprcscntat市 cS Of DHI,DIPP and MSME and it is dCCidcd to ratitt thc nOrms aS undcr

・

i.Thc irnportitcrn Coatcd Wood iCc Art paper 80 GSM,1030*690MM iSanowcd l.05

k3/k8 taking cuc iroln SI()NK-55.

IRン cヽonccrncd may takc ftlrthcr ncccSSary actiOn as pCr thc dccisiOn of NC.

casc      No.:19/3/80-Party     Nalnc:MVⅣ
I MCCt    No/1)atc:3/80¨ Status:

NJC22018    SG′ AR PV′ r.L′FD, 
創 ir盤 ぜ    lCirrC

IIQ
lfilC lン iC・ N()/1)atc:071011107  :

HQ          lrilC RI′ A         l(llC lン lC.

:01/80/050/00019/Aヽ/119/ :07/24/040/00349/AM17/ 2
.υ ■′OV′ Vυ V′ υVOユ ′'^^~̂― ´

                         03.02.2017

器激。1瞥U:冊胤鮮11:11鳳f亀濡 tξ¶:il∴掘
dCd Ю∝nd hc

No.:22/3/80¨ I)arty

INl)IA IIIGII ノヽI′ (〕2/2018

o905.2018

Status:

l)cf'crrctl(〕 asc

/ヽ 1」 (〕 2/2017
PI〕 RI↑()RMANCI〕

MA'|IiI{IAI,S PV'f I,'fI)

I{QlrileRI,AlrileI,ic'No/Date:0710111085
57:01/80/05olooo22lA|418/:071241040/00285/AM1l710].02.2017

l)ecision :'l'he committcc noted thc case was rcl-erred to I)lPl'} lbr thcir cxamination /

commcnts and this officc has rcqucsted the firrn to appc.a: bclbrc norm: committee lbr

pcrsonal hearing on 23.5.201g,,,';r l;fort ircm. .in 
this casc arc " molybdcnum

shccr.'l'ungsteen'sheet" arc uuf.ruUrJ],,ft'i' and thcir wastagc appliccl lbr is very high

rangc. Casc is deferred'

ztsci o,o *=-W<,*-*
G r€ri.;kr€ ffir qrqrq

oeputv OIri&orGor€El of Forolgn Tradg
ffi:r arqrq q-atGe-.:rrq-q

otrbiGmt. Geiieret or Forelgn Trsde
qrftq furrqloeptt. of commerqa

aTr{d rffqOTir/Govt. of lndla
13;gii-r 

":rq=r. 
q'.5 e@

Udv-di' 6nliryiin, N€w Delhl

l to 23

NamciPI′ANSI〕ll MCCt



PI:RIfORMAN(〕 1]

MA llrltlAls PV'l' L'l'D

I IQ llilc I{I,A llilc I,ic.No lDate071 01 l 1 097

5tt :01/80/050/00023/AMl 8/ :07 1241040100297 I LMIT I 07.02.2017

Decision : 't'he committcc notcd thc case was rcl'crrcd to I)ll'I'} lbr thcir cxaminalion /

comments and this ollcc has rcclucstecl thc firm to appcar bcfbrc norms commiltce lbr

pcrsonal hcaring on 23.5.2018 as import item in this casc arc " molybdcnum

shccl.'l'ungstecn sheet" arc valuablc inpuis and thcir wastagc applicd lbr is vcry high

rangc. (lasc is del'crrcd..

NamcIPI′ ANSI]l〕 McCt   No/Datci3/80-

(〕 asc      No.:23/3/80-Party

AI」 (〕2/2017         1NI)IA

(〕 asc      No.:24/3/80-Party

ノ`IJ(〕2/2017              1NI)Iノ ヽ

I II(〕 IIノ lヽ′ (〕 2/2018

0905.2018

IHGH AI′ C2/2018

09.05.2018

1ッ

′

l｀ 1)

Status:

l)cl'erred

Status:

I)cl'crred

Pl]Rlf()ItlИ AN(〕 l]

MATl]RIAI′ Sl)V′ I

591:380/050/00024/A↓ ilFllち4/040/002  i          iillillli::i:

ran3c.(〕 asc iS dCfcrrcd.

(〕 asc

ノ`1」 (〕 2/2017

No.:25/3/8()-1)arty
INl)IA

NO.:26/3/80-Pal・ ty

INl)IA IIIGH AI′ C2/2018

o9052018

Namc:PIッANSEI]MCCt   No/Dttc:3/80-

Pl]ItlfORMANClう

IIIGH AIフ C2/2018

o9.05.2018

Status:

l)cf'crrcdCasc

/、 lJ(〕2/2017

MA'fL]RIALS PV'f I,'ID

IlQlrilcI{I-AllileI,ic.Nol|)ale:0710111092
60:01/80/050/00025/AM1tt/:071241040/00295/AM17107.02.20|7

I)ccision:.fhecommittecnotcdthccascwasrclcrrcdtol)lI)Plbrthcircxamination/
commentsandthisofficchasrcqucstedthclirmtoappcarbcforenormscommittecfor
pcrsonal hearing on 23.5.20rg ,";r"i.nprri ir.* .in 

this oase are " molybdenum

shccr,.I.ungrt".r,*rh# "-;'; "^ir"rrr" 
irilil und th"i' *astage applied tbr is very high

rangc. Case is deferred'

StatuS:

1)cfCrrcd

611品
鎖lll15げ0002θ AMキ1'W'A     lrHc l′

iCNげ l)減C:07101H091

7/24′ ()40/()()294//ヽ Ⅳl1 7/ 07022017

1)ccision : l hC COnlnllttCC n(ヽ
tcd t1lc CaSCヽ ヽ̀as ICIし rrcd t()l)11)1)ibli thCil・

 Cヽ anlinati()n≠

∞ n】nO■S and面 SOmcc h嶋
lv‖

Cril‖
)frll‖ llpFlbdbrCn。

日nS∞ n■■mCC hr

― 面曜̈    は
∵ず鱗

l to 23                                                                         
‐

RЧ       I■ 1111‐ |:■ |



shcct,'l'ungsteen sheet" arc valuable inputs and their wastagc applied for is vcry high

rangc. Casc is dcfcrred.

Namc:1)IノANSI]〕 :Mcct   No/1)atc:3/80- Status:

l)ef'crrcdIII(〕 IIノ Iヽ′ (〕 2/2018

09.05.2018

Mn'fl1l{IALS PV'l' L'l'l)

IIQ Ililc I{I,A llilc l,ic.Ntl/I)atc:07101l l0[i6

62 t)1/tt0/050/00 027 I AMlSl :07 12410401002861 LM|T I 0l -02.2011

l)ccision : 'l'ho committec notcd thc casc was rclerred to I)IPP lbr their cxamination /

comrncnts and this officc has rcqucstecl thc llrm to appcar bcflorc norms committce for

pcrsonal hcaring on 23.5.201 [l , as import itcm in this casc are " molybdcnum

shcct.'l'ungstecn shcct" arc valuablc inpuis ancl thcir wastagc applicd fbr is vcry high

range. Casc is dcferred.

(〕 asc      No.:27/3/80-1)arty

AIJC2/2()17        1NI)lA

(〕 asc      No.:28/3/80-Party

AI′ (〕2/2017          1NI)IA

Nalllc:Pl′ /tNSI]l〕 ⅣICCt    No/1)atc:3/8()―

III(〕 IIノ Iヽ′(12/2018

09.05.2018

1)ltltlf()ItlИ AN(〕 l:

HIGII AI′ C2/2018
o9.05.2018

1)]:Itl「()ItN/1ANCl]

MATl]RIAIン S PVT LTD

lrilc Iフic.No/1)atC:0710111087♂靡 鰤舵
 ∫瀧

ranBc.(〕 asc is dClcrrcd.

Namc:PIッANSItE McCt    No/1)atc:3/8()―

Status:

l)clt'rred

Status:

I)cl'crrcd(〕 asc

ノ、lJ(〕2/2017

(〕 asc     No.:30/3/80-
/、 1ッ(12/2017

No.:29/3/80-Party
INl)IA

鶏
=A Namα

H′AN湖
i

PI]R「 ORMAN(〕 lt

MA.1｀ ltltlALS PV′ 1・ I′

′
1｀ 1)

Mccl No/l)ate:3/80- Status:

1rl,Czl2}lg l)cfcrrcd

09.05.2018

MA'l'lil{tALS PV'f L'ft)

lIQFilcltI,Ah.ilcLic.No/l)atc:0710111088
64:01/80/05ol00o2glAM18/:071241040/00288/AM1I7107.02.201]

l)ccision : 'l'hc committcc notcd thc case was rcferred to DIPP for their cxamination /

conrmcnts and this o1fice has rcqucstcd the llrm to 
lPRear 

bclbre norms committcc for

pcrsonalhcaringon23.5.2018'.'u,importitcm.inthiscascarc..molybdcnum
shccl..l.ungrtecn'.hecf. ar" ,urruur" infri. ancl thcir wastagc applicd lor is vcry high

rangc. Casc is delerred '

65

HQ

lto 23
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ハ

: 0 1 /80/05 0/0003 0/AM 1 8 I :07 124 I 040 I 00289 I LM|T I 07 .02.20 17

Dccision : 'l'hc commitlcc notccl thc case was rcferred to DIPP lbr their cxamination /

comments and this ofllcc has rcqucstcd the firm to appcar betbre norms committee lbr

personal hearing on 23.5.2018 , as import item in this casc arc " rnolybdcnum

shcct,'l'ungstccn sheet" arc valuablc inputs and their wastagc applied lbr is vcry high

rangc. Casc is dcferrcd.

Case No.:8/3/80- Party Name:FIANNING Mcct No/Date:3/80- Status:

Ll,CZlz\l7 MO'fOI{S INDIA P t'l'D Ll'C2lzOl8 l)eferred

09.05.2018

66 IIQ lrile III-A Filc Lic'No/l)atc:3410042923

:Ot7gOtOSOt00008/AM1tt/ :341241040/003 l6lAM17 I 09'02'2017

l)ecision : 'l'he committcc notcd thc casc was rclbrrcd 1() I)IPP lbr thcir cxaminalion /

commcnt. It is decided to rcmind I)lPI' to expcdito thcir comrnents' case is defcrred'

CascNo.:42l3/80-PartyName:t,&].-M[II,SMeetNo/Date:3/80-Status:
Lt,Cylzrtll llOILllRS PVTL]'l) Al'CZl2Ol8 Approved

09.05.201tt

r I() Iilc Itl,A |ile Lic'No/l)atc:03 1081 I I 5 7

, oi,, u,o, o I oo042t AMIS I :03 I 9 5 t040l00686/AM 1 7/ 13 .02.20 t 7

Dccision : 
.l.hc 

committcc considcred the casc as pcr agcnda a1! dcliperated on the

mattcr in thc presencc of technicat rcprcsentatl'"' oiOt lI' I)IPP and MSMII' It is

67 ilcciclcd to ratify the norms as under :-

i.'l'hc imPort itcm at sl'No 1 to 5

ii. 'l'hc imPort itcm at sl'No 6 to

accountabililY clausc'
15 consumablcs arc allowccl as pcr SION C-1647 lbr

iii. 't'hc in'rpor1 itcm at sl'No 11 to

consumablcs.

RAconccrnedmaytakefurthcrneccssaryactionaSperthcdccisionof

arc an。、vcd l.02 kg/k3 COntcnt in cxport product.

10 arC alloヽvcd On nCttO nCt basis undCr(〕
N-4、vith

需IIsNamα kJIれ lふ :

(〕 l]NllRA′ l｀ORS
l)ltiVA′ 1｀ lt IッIMI′ l｀ llI)

Mcct   NO/Dttci3/80-Status:
(〕 asc    No.:43/3ノ80-

ノ`1,(〕2/2017
AI′C2/2018

o9052018

Vヽithdrawa
n

:》剛Ⅷ̈謂Cン5- 
鱗i:‖l撥11墨

…鰤…ず_勲
| ‐  .     :

lЮ23          R6       11■
|||‐ ■|



⌒

(〕 asc     No.:46/5/80… 1)artv  Nalllc:NI]′ 1｀AlfIM Mcct    No/Datc:3/80-Status:

AIノ (〕 2/2017          HtRI(〕 ATI()N   INI)lA AI′ (12/2018          Dcfc・ rrcd

PV′ 1｀ .Iッ

・
1｀ I). 0905.2018

_ IIO Filc Itl,A Filc Lic.No/l)atc:3410042935
6",0igo/t.150/00107/AMItt/ 

:34t24t040/0030 |ILMIT I 1s.02.20t7

Decision : 'l'he committcc considcrccl the case as pcr agcnda . It is dccidcd scnd complctc

sct ol-application to MSMIi with rcqucst 1o cxamine thc mattcr ad llrnish thcir comments'

casc is clcfcrrcd.

Party     Namc:S/ヽ HtノヽMcct     No/1)atc:3/80-Status:

ASIA IN′ l｀ l〕 RI()RS l)V′ l｀ AI′(12/2018          Dcttrrcd

I′

′
l｀1)                 09・ 05.2018

lrilc I′ic.No/1)atc:3410042944

70:棉
8υ05υ00104触ぶ1夕 跳ち″04υ00335晨M1716.02.2017

∬1:‰lill:∬1喘せ翌1:Tif:蹴:rt∬£府朧:諸ttl七:出緊肌ぶ::∬猟:∬

casc is dctrrcd.

(〕 asc      No.:43/5/80¨

ノ`1」 (〕 2/2017

(〕 asc

AIJ(〕 2/2017

No/1)atci3/80- Status:
No.:44/5/8()― Party  Namc:Nl〕

′
1｀AlfIM｀lcCt

lRRI(〕 ATI()N   INDIA AI′ (〕2/2018         Dctrred

PV・ 1｀ .I′TD. 09.05.2018

71器
8υ05υ00105ハぶ:F跳ち4Ю4υ0031υAぶツ野駆り認

∝Ⅲ0042954

DttOn:ThC COmmmcc co面 d∝cd■ CCが C tt p∝
li:寵 ふ よtど ∬ 訛 thT露

::1駄 :Ii∫llal:]『:[lil::.t°

MSMllヽ Vith rcqucst tO CXar

i従 22017 No■

13ん /80‐

鵠 :NFERPUMP 造 :7201ざ
♂Dttα ν80-留

就 )red

HYDRAUIフ ICS INDIA 09.05.2018

PV″「 .I″
′
1｀1).,

72 HQ         Filc RIン A         lrilc IJiC.No/Datc:0410162829

:01/80/050/00013/AM18/ :04/24/040/00199/AM17/ 23.02.2017

1)ccision:′ 1｀hC comlnittCC nOtCd thc casc Was rcfCrrcd tO MS｀
/11]fOr thcir cXamination/

cornrncnts On 26.5.2017.ItiS dccidcd tO rclnind MSME to cXpcdite thCir cOmmcntS

.casc lS dCttrrcd.

l to 23
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⌒

AlJ(〕 2/2()16

HQ

Casc No.z26t26l80- I'arty Name:'l'llRLlMO Mect No/l)atc:3/tl0-

PI〕NPOI.   PRIVATI〕 AI′C2/2018

1′IMITl]I)           ()9.05.2018

lfilc RI′A lrilc I′ ic N()/1)atci53100192

:0litt0/050/00650/AM 17 I :531241040100027 lAM17 8l

I 28.02.2017

Decision : 'l'he Committcc deliberated on thc matter and taking clue from the writtcn

commcnts lurnished by DIpp ( T'Sw section) vide their letter no 0719/2016-'fsw dated

08.12.2017 .it is decidcd to ratify thc norms as under :-

1。  Sin31c I〕 lood

13a8

2. Sin81c 131ood

13a8with NII)

3. Sin31c′ 1｀ranslcr

13ag

4. I)oublc 13100d

13a3

5。  1)()ublC 131oOd

I〕 a3ヽVith Sampling

Arm,NIP,HOldcr
&D Ba8

7. 
′

l｀riplc l〕 100d

I〕 a8ヽVith Samplin3

Arm

8. 
′
1｀riplc 131oOd

l〕 a8ヽVith Samplin3

Arnl.NH),HOldCr
ぶιl)13a8

9.  l｀ riplc l〕 100d

Bag S/ヽ (〕Ⅳl

Quantity in

(Numbcr)

21910.000

32660.000

15400.000

34056.000

72930.000

11232.000

1872.000

37648.()00

5560.000

IIIlport itcln namc

PVC COmpound

Stainlcss StcCl

capillary

(Cannulc with

Protcctivc Cap) (

Nccdlc AsscmblY)

l'lvident PaPcr-

I'}lastic in Roll or

Shcet (Scl1

Adhcsivc)

Aluminium Foil

Covcr (l,aminatccl

Aluminium
I'ouch)

I'lasma Cap

(llubbcr CaP)

Iソucr Adapt()1・

1101dcr Assclnbly

()xyBCnノ bヽsol‐bcr

Yl｀ubc

′
lヽcrmal Transibr

RibbOn l10 mm
、vidth x 300 n■ 11・

I′on3

′

　

　

８

一
６
．
ｈ

l to 23 郎

Qr"ranlily allowed

Status:

Approved

/kg contcnt

in exporl
1.10 k8

containcd

roduct

1.03 numbcrinumbcr

contenl contained in

export Product

1.04 sq. mtr/ sq. mtr.

contcnt containcd in

cxport Product

l.O2 numbcr/numbcr

contcllt ctlntaincd in

export Producl

l.0i ntrtnbcr/numbcr

contcnt containcd in

cxport Product

1.03 ntttnhcr/numbe'r

I contcnt containcd in

cxport Product - ,

i .o:' nr,,,t.tinr,,ut'
contcnl containccl in

cxporl Product

1.03 numbcr/numbcr

contcnt containcd in

cxport Product

1.03 mcler/meter

col'ltcnt cotttaincd in

cxporl Product



I〕i313rcak olT

Valvc(13i830V)

Y Conncctor

Soi Shcn Filtcr

(CRC lfiltcr)

403624.000

102200.000

10. 'l'riplc Illood
llag SAGM with

San'rpling Arr-n.

NII'}. Iloldcr&l)
Ilag

11. 
′
l｀op&13ottom

´
l｀riplc 131ood Bag

SAGM with
Sanlplin3/ヽ Inl,

NII).II()ldcl・ &I)
l〕a8

12. QuadruPle
Blood Ilag

Stamping lioil
'l'apc 27 nlm

width x 500 mtr

Loug

'l'ubc Conncctor

′
1・ubc 1loldcr

Ilig Ilreak oll
Valvc Slcevc (llig
I)OV Slccvc)

13. QuaclruPlc

Illoocl Ilag SAGM

11. Quadrr,rPlc

Illood Ilag SAGM

with Sarnpling Arm

& I loldcr

15. QuadruPle

Illood Ilag SAGM

rvitl-r SamPling

Anl. Nll'. I loldcr

& I) Ilag

16. QuadruPle

Blood llag SAGM

Ilully with

Sarnpling Arm.

Nll'>. Iloldcr&I)
Ilag

17. 
′

l｀Opイ%13ottOm

Quadruple 131oOd
13a3SAGMヽvith

CRC riltcr,

samplin3/ヽ rnl,

NIP,HOldCr&D
I〕 a3

1.03 numbcr/number

contcnt conlaincd in

oxport product

1.03 numbcr/numbcr

content contained in

cxport product

1.03 numbcr/number

content otlntaincd in

1.03 mcter/metcr

content containcd in

cxport Product

1.03 number/number

contcnt containcd in

cxport Product

1.03 numbcrinumbcr

contcnt containcd in

cxport Product

1.03 numbcr/numbcr

content containcd in

cxport Product

1.03 numbcr/numbcr

conlcnt containcd in

cxport Product

18000.000

l to 23 2η
,

1860.000

26460000

4140.000

49806.000

25788.000

′
l｀ AI〕

′
1｀ubC

ConnCCtOr



Itt. 't'op & Ilottorn

Qr-raclrr"rplc Illood

Ilag SA(}M with

Sampling Arm,

NIP. Ilolder & l)
Ilag

19。 (〕 ord I〕 lood

I〕 a8

Casc
AIッC2/2017

HQ

1 02 nunlbcr/nunlbcr

contcnt containcd 1n

cxport producl

77238.000

1360.000

1)1〕 1｀
―(〕 Pl)(lovcr

RA conccrnccl may takc lurthcr ncccssary action as pcr the dccision of NC'

No.:45/3/80¨ Party Namc:AU′ l｀ Olfl´ l｀ S MCCt    No/1)江 c:3/80-Status:

PA(〕 KAGING PVTI′TI)AI′C2/2018        Dcfcrrcd
09052018

74

1獲22017N∝
475β O―

:釜1)uc´ぽ
mα

l悧田造82泡 01ざ

げDttα繋0-ぼ

=ed
IンIMITl]D           09・ 052018

75器
8υ05υ00108ハぶ:F跳ち″04υ0031独ぶツおだり認

α3410043015

1)cciSiOn : 
′
1｀hC comⅡ littCC COnsidcrcd thC CaSC as pCr agcnda and it iS dCCidCd tO SCnd

copy ofthC applicatiOn to MSM11 lbr thCir cOrllrncntS.Casc iS dCfCrrcd.

ILl.A Irilc Lio'No/Datc:03 lOti 1 1747

:(\3l94l040/0I095/AM 17I 09 '03 '2017

notcd thc casc was rcl'crrcd to MSMII lbr thcir cxamination /

iiir a..ia"d to remind MSMll lo cxpcditc thcir commenls'

Mcct No/l)atc:3/tl0- Status:

Ll,C2l2O13 Withdrawa

09.05.201 8 n

lrilc

:01/80/050/00045/ノ Mヽ18/

1)ccisiOn:′ l｀hC committcc

conllncnts On 26.5.2017.

casc lS dCfCrrcd.

Xl逃2201ギ
°・17/3β O…

瞥
=Iざ

:器(H:AR「
PV´ l｀ .l′ 1｀ 1)

: il1/80/050/00017/AttIC):ち

4/040/00497/AttICilill:||IC:081013986

1)ccision : 
′

「 hC COmlnittcc  noted that IRA in thiS authorisation has stated that thiS

authorisation、 vaS iSSucd On rCpcat basis as pcrノ
I`ノC mcctin3 no 20/80 datcd 05.1.2016.

lt is dccidCd tOヽVithdraw thC casc fronl agcnda.

30
l to 23



⌒

(〕 asc    No.:5/26/80¨ l)al・1)i Namc:I〕 IO―
.1｀

1]CII Ⅳlcct   No/1)atc:3/80-Status:

Al」 (〕2/2()16        VISION     (〕 ARI]AI′ (〕2/2018        Approvcd
PV′ l｀ .I′

′
l｀I)             09.05.2018

HQ Filc ltIッA lfilc I′ ic.No/1)atc:0810139861

:01/80/050ノ 00629/AM17/:08/24/040/00488/ノ Mヽ17/ 10.03.2017

1)ccision:′ 1・hc comrnittcc considcrcd thc casc as pcr agcnda and  dclibcratcd on  thc

77 dccilldil七 |::il:;:∬ :lil』∫よ∫1lI∬
1:rprCSCntativcs of I)I Il, DIPP and ⅣlSMB It  お

i.′ l・ hc illlport itcm

ii.Thc import itcm

product.

iH.′ 1｀hc import itcm

HQ

atsl.No I is allowed I'106innumber incxport product'

at sl.No 2 to 5 arc allowcd I oz wastagc on nct contcnt in export

at sl.No 6 consumablc are allowcd 4n/u ol liOll valuc '

Iもへconccrncd may take ftlrthcr ncccSSary action as pcr thc dccision of

(〕 asc    No.:45/5/80‐ Pany Namc:NE′「 AIrIM Mect   No/Datc:3/80-Status:
INDIA AI′C2/2018        Dcferred

AIッC2/2017        1RRIGATION
09.05.2018PVT.IンTD.

「
ilc lッic.No/Datci3410043036

7811)80/050/00106/Aゝ :l:「 Lit4/040/00309/ll:1:1:を

dl101illl fortheir cxarnination/
1)ccisiOn:1｀ hC Comrnittcc notcd thc Casc WI

commcnts On 20.6.2017.It is dcCidcd tO rcrnind NIISヽ
4E tO CXpcditc thcir comlncntS

.casc ls dCfcrrcd.

1霊 2川 7M・
卿 ~l撫

TI琺∬

鵬 ⅢR念 造 冦ν矧 ざ

♂耐 題 ~織
cd

ITED   09.05.2018

Filc Iソic.NoノDate:0510402001

"器8鰤υ∞∝ソA謂畦ち″餌υ呼‖嵐露
0淵

[ぉri…adnmm/

m盟:甘毬1ち冊質:島:乳lc面nd MsME Ю cXpcdtCthdrcommCms
.casc iS dCirrcd.

casc    No.:21ノ 3/80-Party NanlciAQUASUB
I〕NGINlう l〕RING

ノ`1」 (〕 2/2017
造82201ざ

°A)江α鯛0-澪
‖lcd

o9.05.2018

Irilc I′iC.No/1)atc:3210078128
1]ilc RIノA

I l,Y,ru,n, o/0002 l /AM I i r,iz tz+ 1040/0004 I /AM 1 7/ zo.o3 .Zotl

h“ 枷 ゴ llc COmmにC∞ 雨

“

嗣 血 い

…

∝
背 鮒 鶴 11)繁Fttlln

I∬:「
'1・

1:しp農五滉
~:i tcchicJ 

КpК涎m面 v∝ J tt■

dccidccl to ratify the norms as undcr :-

ｈｃ

、

l to 23 31

l)IPI)and MSNlll.It

80



⌒

i. 'l'hc import item is allowed as pcr SION C-1647.

IIA concerned may take further necessary action as per the dccision ol-

casc No.:54/3/80- Party Namc:MIBA Mcct No/Date:3/80- Status:

Ll,c2t21ll7 DltlvllTlic INDIA AI'C212018 Deferred

PRIVA'TI]I,IMITED 09'05.2018

.,, rlQ F.ilc I{I,A lrile Lic.No/Datc:31|0066627
6 t 

,o t)go/050/00054/AM I 8/ :3 I /83/040 1001791 AMIT I 2l .03.2017

Decision : 'fhe committee noted the case was referred to MSMII for their examination /

comments on 26.5.2017. It is decided to remind MSMII to cxpcditc thcir comments

.casc is dcl'errcd .

Mcct    No/1)atc:3/80-Status:
(〕 asc    No.:16/3/80-Party Namc:AUROI″ AB

ノヽ1」 (〕 2/2017 AIッC2/2018
09.05.2018

Approvcd

llilc Iフic.No/1)atc:3510045144

器8υ05υ00岡A謂じ跳ち″04υ0000晨M172■ 0■2017

821諸:「TIICp酬路晟11湯
Cl」

ll鰤:∬鑑 ぅillPttFT鵠∫lt電
dccidcd to rttify thc norms as undcr :―

l′糧
i器

|1誂霞胤ちゝ猟朧:1飢乱:W麗」lilttt地 :lud.

Lへ conCCrncd may takC fu■ hcr ncCCSSary a,ti°n as pcrthc dCCiSbn of NC

X従 22m7Mtty帥

―

職 IFme瑶
讐 3織 822∝ざ

♂D榔 卜

潔 れ d

tIVATE 09.05.2018

1′IMITED
lrilc Iノic.No/1)atc:0210207496

路

器 8υ剛 0002αAぶ 1'Lち ″餌 餅∞ 2θ

婁 距 五

・

1織 lね直闇 r ttadn血on/
Dilisill:′Fh:熙

ちl「 1:|:1::L::llLI:ilind、 4s、4E to cXpedite their cOnlrncnts.Casc

is dcfcrrcd.

11送2/201)°
・53/3/80…

lξIIA  NalIIfリメlド1)1:1古 2/20や

=/1)at∝

3/80-‐

1ltustd

o9.05.2018
1ン IⅣlITltD

l ::Ъ
80/050/00053/ANll :31先 3/040/001851卜Ⅳl1 40・

No/1)at(】 31100666 1;:[:09_0.201

29.03.2017           .8
8/                   7/

Dccision:′ 1｀he 86轟hittcc considCrcd the c

l to 23
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complctc sct of application with rcply furnished by thc firm to MSMIl lbr thcir commcnts'

Casc is dcl-crrcd.

Namc:PIン ANSI〕E Mcct   No/1)atc:3/80-

1)llltFORMAN(〕 l]

MATl〕RIAI′S PVTIフTD

lrilc Iンic.No/1)atci07101 11488

1諦8υ050Ю018υAぶ:F鵠ちィ04υ0029りAM17 26.04.2017

1)ecision : 
′
「hC Comrnittcc notcd thc cascヽVas rcfcrrcd tO l)11)1)for thcir cxalllination/

淵L壺搾I押鷲聯 tlicI麟∫∬I響蠅
ran3c.Casc is dCtrrcd.

(〕 asc         No.:2/9/80¨  1)arty

AI」 (〕2/2()17        1NI)IA HIGII AI,C2/2018
09.05.2018

Namc:PIンANSEII McCt   No/1)atci3/80-

PERIf()RMANCE

III(〕 II Alフ (〕 2/2018

o9.05.2018

Status:

l)cfcrred

Status:

l)ct'crrctl(〕 asc

ノ`I」 (〕 2/2017

No.:3/9/80-Party
INI)IA

No.:5/9/80- 1)arty
INDIA IIGH AIノ C2/2018

o9.05.2018

ⅣIA′ l｀ 1〕 RIAIンS PVTIノ TD

Filc Lic.No/Datc:0710111486

:絣ξ脚器器::課電継ごL

∬∬1芯lllgsh署奪∫毬|ムピin品

ran3c.Casc iS dCicrrcd.

Status:

l)cferrcd

MA'|I]RIAI,S PV'I Ll'I)

IlQF.ilcRI,AllileI,ic.NolDate:0710111487
87 :01/80/050/00183/AMla/ :01 l24lo4ol00298/AMt7 I 26'04'2017

Decision:ThecommitteenotedthccasewasrcferrcdtoDll'}Pfortheirexamination/
comments and this ofhce has requested the firm to *"-"1bcfore norms committee for

pcrsonal hcaring on 23.5.20rn ,"rr-ilnp"n ii"*. .in'this 
case are " molybdenum

shcct.,r.ungr,".n=rh.l.'t1,"*i i^iir^bl;;;;i; and their wastasc applied for is verv high

rangc. Casc is del'errcd'

CascNo.:55/3/80-Part-vName:Ill{lZAlRMcctNo/I)atc:3/80-Status:

^t.czt2lti 
PRrv^r ili'iili;il; i*fll; 

Approved

88

器 8σ05υ 0005夕A認 じ

RLA    F■ c

3/ :09/24/040/00028/AM18/

(〕 asc

ノ`lJ(〕 2/2017
PItltFOltMANCI]

Lic.NO/1)atC:0910064974

l to 23
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l)ccision : '['hc committcc consiclcrcd the case as pcr agcnda and delibcratcd on the

mattcr in thc prescncc of tcchnical reprcscntativcs of I)lll. DIPP and MSMtr. It is

dccided to ratify the norms taking cluc fiom SION C-1775 is as undcr :-

i.'fhc import item at sl.No I is allowed l.0lkg/kg contenl in cxporl product.

ii. 'l'l-rc import item at sl.No 2 is allowed L01 kg/kg contcnt in export product

iii.. 'l'he imporl item at sl.No 3 is allowed 1.02 kg/kg contcnt in cxport product

iv. 'l'hc import itcm at sl.No 4 is allowed 0.5 % of F'OII valuc

v. 'l'hc import item at sl.No 5 is allowed net to net without any wastage'

ItA concerncd may takc llrthcr ncccssary action as pcr thc dccision o[NC

casc No.:4/9/80- Party Name:PLANSlrli Mect No/Date:3/80- Status:

Al.CZlzLll INDIA TIIGII Al'C2l}}ltt Defcrred

PI]RITOI{MANCI' 09.05.2018

MA'fllltlALS PV'l' Ll'l)

IlQllilcI{I,Attilel,ic.No/I)atc:0710111499
gq :ot)goto50/00182/AMl 8l :07 l24lO40l00305/AMl7 I 2tt'04'2017

Dccision : 'l'he committec notcd thc case was rcI'erred to I)IPP lbr their cxamination /

commcnts and this officc has rcquested the firm to appcar bclbre norms committce lbr

personalhearingon23'5'2018.,.u'importitem-.inthiscaseare"molybdcnum
shcct,'l'ungstccn shcet" arc uutruUt"-lnful and their wastagc applied lor is very high

rangc. Clase is deferred.

(〕 asc         N().:6/9/80- 1)arty

AI」 (〕 2/2017               1NI)1/ヽ

Namc:PIフANSI〕E Mcct   No/1)atc:3/8()―

Pl〕 RI「()RMANC11
III(〕 II AI′(12/2018

09.05.2018

RI′A         lrilc I′ ic.No/1)atci0910065045

:09/24/040/00055/AⅣ l18/ 15.05.2017

Status:

I)ct'crrcd

MATllRIAIッ S PV′「 I′TD

lrilc Lic.NO/Datc:0710H1497琲̈ 鶉‰剛Ю
  f響]

鮮 22佃 7N副
7帥―

器 IM′。ttα Ⅷ 造 :2'mざ
酬 】 ανЮ~淵

cd

09.05.2018
1ン

′
「 I).

' 
t 

ll?*o,oso/0028 1/A*lt;
Decision : 'Ihe committec noted that

decidcd to request RA concerncd and

cxamination. Case is defcrrcd'

1to 23
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Casc No.:15/12ltl0- I'arty Namc:SlllV Mccl No/l)atc:3/[10- Stirtus:

I)cl'crrcdノヽ1.(〕2/2017

HQ

HYDROMET

Filc RLA

AI′ (〕 2/2018

09.05.2018

File lノ ic.No/1)ate:2410042211
92

:01 /80/050/00229 I AMlSl :24124l040/00004/AM 1 8/ 19.05'2017

l)ccision : 'l'he committcc noled that applicalion was rclbrrcd to Ministry ol'Mines lbr

tlrcir commcnts on 6.9.2017. It was dccidcd 1o rcmind Ministry ol- Mincs lo expcditc thcir

commcnts. Casc is dcl-crrcd .

casc    No.:15/9/80… Party Mcct     No/1)atc:3/80-Status:

AI」C2/2017        Namc:MACAWBER Alノ (〕2/2018             1)eferred

BEI]KAY PVT.IッTD.  09.05.2018

93 HQ         「
ilC RIン A         lrilc Iン ic.No/1)atc:0510402658

:01/80/050/00193/AM18/ :05/24/040/00079/ノヘM18/ 22.05.2017

1)ccision:′ 1｀hc comrllittcc notcd that application、 vas rCfCITcd to DIII for thcir comments

On 2.8.2017.Itヽ vas dcCidcd to rclllind I)卜 II to cXpcditc thcir commcntS.Casc is dcfcrrcd

(〕 asc

/ヽ 1」 (〕 2/2018
09.05.2018

I′ IMI′ 1｀ lう I)

器 8晰 l1/00020/A諾拐 鶴 ち″剛 鰤 4露

1鰤 ‖

7器

PT棚 酬%胤「TIlep酬路晟11湯
C器

dccidcd tO ratitt thC nOrms as undcr :―

i.1｀hc importitCm at sl.Nol&2 arc an。
、vcd l.02k3/kB COntcntin cxport product.

ItA conccrncd may takc furthcr ncccSSary actiOn as pcrthC dccision ofNC

No.:20/3/80… Party   Namc:MICRO McCt   NO/1)atc:3/80-Status:
′

l｀ECH.CNC PRIVATl]AIッC2/2018        Approvcd

No.:2/12/80-1)arty
Namc:lfRI]UDEN131〕 RG
lfH′TRATION

l｀1lCHNOIッOGIES
INI)IA PV′ 1｀ .IッTD.

ⅣIcct   No/Datci3/80-
AIJC2/2018

09.05.2018

Status:

I)cfcrrcd

95

(〕 asc

ノヘlJ(〕 2ノ2017

器 8回 ∞飢 σAぶ ∬ 蹴 た3M剛 郵

鎖 L鶴 11∵ ∬淵 胤 柵1)ccision:ThC COmmittcc cOnsidCrcd thC C,1)ccisiOn: l hC COmrllllLじ じ じ01lbluvlし uし 11し ψL・ 'ヽ‐
い′`r―  ́―o―

  、lllCntS.It iS dccidCd tO rCl■ lind

、vas sCntto l)III on 6.9.20 17 6ol thCil‐
Cxa11lination and coin

DHI tO CXpcdite thcir commCnts.Casc iS dCibrrcd.             ＼
てみら

-*<i rfto RiB/l<. P- stNGH
sq qertt:ro &t<t qrqrq

O€puty Dlr€ctor Ge:rorel ot Foralgn Trade
freT rzrrqrq qErR<rrilq

Dlroctorato GeneEl of For6lgn TEde
qrFr<q frq-q7P"o11. ot comm€re€

qfqfl {{q+-f</Govt. ot lndla
-gEkrI e1-{i1. ai* 951

Lrdyog Elhawan, New Delhl

l to 23 名ら
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Casc No.:l/12ltl0- I)arty Mcct    No/1)atc:3/80-

ノ`IJ(〕2/2017 NamciIN′ 1｀ERPIJMP   AI′ (〕2/2018

11YI)Iし lヽJI′ I(〕 S  INI)Iノヽ09.05.2018

PV´1｀ .Iノ
′

「 I).,

HQ           Irile RIィ A           IPilC l′ ic.No/1)江 c:0410163150

:O1/80/050/00215/AM18/ :04/24/040/00037/ノ Mヽ18/ 25.05.2017

1)ccision : 
′
l｀he comⅡlittcc considcrcd thc casc as pcr agcnda.  It is notcd

rcccivcd ilolll thc irnl、vas scnt to I)IPP on 07.12.20 1 7 1br thcir colllrncnts.It

to rclllind l)IPP to cxpcditc thcir conllncnts.casc is dcibrrcd.

casc    No.:20/9/80-Party Namc:CORNING Mcct   No/Datc:3/80-
AIJ(〕 2/2017

・
I｀1]CHNOIッOGII]S     AIン (〕 2/2018

1NI)IA PVT.I′ TI).    09.05.2018

HQ lrilc ltI′ A 「 ilc I′ ic No/1)atc:0510403029

Status:

I)cl'crrcd

that rcply

is dccidcd

Status:

l)cferrcd

97
:0 I /ti0/050/00198/AMl 8/ :051231040/00081/AM r8l 0s.06.2017

Dccision : '['hc committcc considcrcd thc casc as por agcncla . It is noted thal application

was scnt to Dlll'f on26.7.2017 lor thcir examination ancl commcnts' It is decided to

remind DEIT to expeditc their commcnts. casc is dcl'crred'

Casc No.:11/9/80- Party Narne:DOOWON Mect No/Date:3/80- Status:

At,(:2t2017 Ltl'i.oMo'llvlj Ll'c2l2ol8 Approved

SYS'l'lrMS INI)lA 09'05'20ltt

PI{lVA'l'l 1 LIM I'f lll)

IIQIlileI{I,Allilel,ic-No/I)atc:0410163193
:01/80/050/00189/AM 181 :041241040/00055/AMl tt/ Ott'06'2017

93 Decision : 'fhe committcc considcrcd the casc as pcr agcncla and delibcrated on the

mattcr in the presence of tcchnical representatives of DIII' DIPP and MSMII' It is

decidcd to ratify the norms as under :-

i. 
't'hc import itcm at sl.No I to 5 are allowcd net to nct without any wastagc'

ii. t'hc import itcm at sl.No 6 is allowed 1.02 kg/kg contcnt in export product

Il.AconcernedmaytakclurthcrnccessaryactionaSpcrthedccisionolNC

No.:14/9/8()… 1)arty Namc:I)00ヽ
/()N

AtJ′ 1｀OMO′ l｀IVE

SYSTl;卜lS     INI)lA

I)RIVA′ l｀ 1]LIⅣ ll′ l｀ 1うD

llQl;ilcll'l-Allilct,ic.Ntl/l)atc:().ll()16j19"1
(x) :0 1 /tt0/050/001 t)2/AM 181 041211040/00056/AM l tt/ 0ti'06'201 7

l)ccisi0n : l'hc comtl-tittcc cot-tsiclcrccl thc casc tls pc[ agctltla lurcl dclihcratccl tltr thc

l]lattcritrthcprcscllcctll.tcchtlicitlt.cl.lt.csctrtatirestrl.t)tIt.I)ll,},anclN4SN,lll.ltis
c1cciclccltoratiI-l,tlrctttlrtrrsilstttrclcr

i.'lhc inrport itcur at sl.No I ttl 5 arc allorvccl llct to nct w'itholtt auy wasta'rc' /i\ ''-w

(〕 asc

/ヽ 1,(〕 2/2017

Mcct     No/1)atci3/80- Status:

AI′C2/2018          Approvcd
09.05.2018



ii. 'l'hc import item at sl.No 6 is allowed 1.02 kg/kg contcnt in cxport product

I{A concerned may take lurther necessary action as pcr thc dccision of NC

(〕asc    No.:1/17/80¨

AI」 (〕 2/2017

1)artv   Namc:AZAl)Mcct  N()/1)atc:3/80-
ltN(〕 INlう l:RIN(] ノ`Iィ(12/2018

PItIVA IIt I′ IMII｀ l]I) ()9。 ()52()18

HQ I「 ilc ltl′ A lギ ilc I′ ic.No/1)atc:()9100651

:01/80/050/00280/AMl :09/24/040/00082/AM1 62

8/                  8/                  12.06.2017

1)ccision : 
′
l｀hc  comlnittcc considcrcd thc  casc as pcr agcnda  .

application、 vas scnt to I)III on 18.1.201 8 for thcir cxalllination and

dccidcd to rclllind I)II1 lo cxpcditc thcir commcnts.casc is dclcrrcd.

Status:

l)eferrcd

I)cl-cr

I)ate:09.05.201

tt

lt is noted

c()lnmcnts.

10

0

ａｔ

・
ｌｓ

ｔｈ

ｉｔ

casc    No.:16/9/80-Pally Namc:SPRAYTIEC Mcct   No/1)atci3/80-Status:
AI」C2/2017       (INDIA)I′

′
1｀I).,      AI′ C2/2018        Rejcctcd

09.05.2018

Filc Lic.No/1)atc:0510403105HQ          lrilC RLA
:01/80/050/00194/AM18/ :05/24/040/00133/AM18/ 13.06.2017Ю11瀧
「TttCpl朧 Fl、

C胤
11評ぶrttiW::¶ l,¶謂器霊:dl.ハ

dccidcd to rOJcct thC Casc as  cxport  & ilnpoll itclll arc samC and therc is no

manufacturin3 activity.

RA concerncd may takc ncccssary action as pcrthe dccision()fNC.

０１
・

つ
４

Casc No.:27l9/80- Party NamC:TERLIMO Meet No/Date:3/80- Status:

At,c2t20t7 I'IINPOL PRIVAI'E Al,.C2l20l8 Approve

LIMIl]1l) 09'05'201tt d

IlQllilcI{I-AllilcI,ic.No/I)atc:531001941
:oisolosol00205/AM 18 :531241040/00003/AMl 8 7

1 I 15 '06'2017

I)ccision : 'l'he Committec deliberated on the matter and taking cluc from the written

commcnrs furnished by DIpp (Tsw r."ii"nl vide their lcrtcr no 07l9l2ol6-1'sw dated

08.12.2017.it is decidcd to ratily the norms as under :-

¨¨ mm¶ … … ……
mT嗣 hⅧ

lto23             2千 .       ●
:



product

2.′ l｀hc import itcm at Sl.4&3 18 arc aHowcd l.02 numbcr/numbcr contcnt containcd in

cxport product.

3. 
´
l｀hc illlport itcln at Sl. No 2,5 1o 8, 10  to 12 & 14 to 17 arc a1lo、vcd l.03

nulllbcr/nulllbcr contcnt containcd in cxport product.

4. l｀hc impolt itcm at Sl.3 is aHowcd l.04 sq.rntr/sq.rntr contcnt containcd in cxport

product.

5.´「 hc importitem at Sl.No.98こ 13 is a1lowcd l.03 mtr/mtr contcnt containcd in cxport

product.

RA conccrncd may takc furthcr neccssary action as pcr thc dccision of NC.

(〕 asc      No.:7/9/80… Party    Namc:INDIJS Ⅳlcct    No/Datc:3/80-Status:

AI」 (〕2/2017        REFRIGItRATION I)VT ALC2/2018         Defcrrc
I′

′
1｀ I〕                 09.05.2018            d

HQ lfilc RI′A 17ilc I′ic.No/1)atci041016324

:01/80/050/00185/A市 118 :04/24/040/00038/AM18 0
19.06.2017/                                /

1)ccision:′ 1｀hc comrllittcc dclibcratcd on thc mattcr and dcCidcd to scnd complctc sct Of

application with information furnishcd by thc irnl to MSMIう lbr thcir cxalnination and

COllllllCnts.casc is dclcrrcd.

10

4

10

5

(〕 asc       N()。 :12/9/80-

AIJ(〕 2/2017

6<i €lo RiE/t<. P- slNcl{
w ireri*yr6'fki qiq:q

Oj-pultv oir6ttir-ceierel of Forelgn T'6de
frwr a1q1q qETr{<qrt6i-q

orr'etGiite <:e'ieial bf For€l9n TEd€
qfFfq frllTrl/Deptt. of cammerq€

qrqa T{e-<6-R/Gcvt. of lndla
€Eirq +rq=; q1i R6tft .

uav-&- tsnl'iv'6n' New Delhl

Party  NamciIII〕 Iッ V()I〕
′
l｀ Mcct     NO/1)atc:3/80- Status:

RUB131]R     AND AI′ (〕2/2018        Dcfcrrc
PLAS′ l｀IC          09.05.2018         d
′
「 l〕CHNOI′OGII]S

lNDIA P.Iッ .

HQ          Filc RIフA          Filc Lic.No/Datc:311006678

:01/80/050/00190/AM18 :31/83/040/00046/AⅣl18 8
20.06.2017

Decision : 'Ihc committcc notcd thal application was scnt to MSMI-I lor cxamination /

comments on 26.7.2017. It is dccidJ to rcmind MSMII 1o cxpedite thcir commcnts'

Casc is dcfcrred.

Casc No.:10/9/80- Party Name:S AND P Meet No/Date:3/80- Status:

Al,(:2t2017 D.N'fllltPRISES AIC220|8 Deferre

09.0s.2018 d

HQFilcI{LAlrileI-ic.No/I)atc:041016324
:0180/050/00188/AMl8 :041241040/00058/AM18 7

I I 20'06'2017

Dccision:′「he comlnittcc dclibcratcd on thc rnattcr and dccidcd to scnd complCtC Sct ol｀

application、 vith inbrmation furnishcd by thc irnl to MSゝ
/11〕 fOr thcir cxanlination and

conlltrcnts. case is del-crrcd.

l to 23 30
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6

(〕 asc      No.:23/9/80-1)arty                 Mcct    No/1〕 atc:3/80-Status:

Alィ C2/2()17        Nalllc:SPIItOTI〕CH   AI′ (〕2/2018         Approvc
HliAT I]XCHANGliRS 09.05.2018        d
PVI｀ .I′Tl).

HQ lfilc ltIッ A lrilc I′ ic.N()/1)atc:051040320

:O1/80/050/00201/Aヽ/118 :05/24/040/00085/AM18 5

/                    /                    22.06.2017

Dccision:Thc comrllittcc considcred thc casc as pcr a3cnda and dclibcratcd on

mattcr in thc prcscncc of tcchnical rcprcscntatives of I)III、  I)IPP and /ゝ1SMI〕 .It

dccidcd to ratitt the nOrms as undcr:¨

i.'l'hc import itcm at sl. No. I is allowed 1.01 kg/kg content in export itcm as per

SION C-I I75

ii.'l'hc import itcm at sl. No.2 is allowcd 1.02 kg/kg contcnt in cxport itcm as pcr

SION C-1I75

iii. 'l'hc import item at sl. No 3 is allowed 0.5 % o1 IiOB valuc.

ItA concerned may takc further nccessary action as pcr thc dccision of NC.

Party Narllcil_lMI]ItSON Mcct    No/Datc:3/80-Status:

(〕 I′IM/ヽ
′
1｀ lう              AI′ (〕 2/2018              1)Cft・ rrc

′
l｀ It(〕 IIN()I′ ()(〕 II〕S      09.05.2018            d

INDIA PVTIン
′
1｀ 1)

HQ lrilc ltl´ A lfilc I´ ic No/1)atc:311006679

:O1/80/050/00191/AM18 :31/82/040/00228/AM17 5
/                    /                    23.06.2017

1)ccision : 
′
1｀hC  comlllittcc considcrcd thc  CaSC as pCr agcnda in thc prcscncc Of

tcchnical rcprcscntativcs of I)III,E)IPP and MSME.It is dcCidcd to rcqucst thc irnl to

lbrnish inttrmation on ibHoWin3:―

i.′ l｀hc dctails of indigcnously acquircd itcms t)r lnanuLcturin3 0f CXport product.

(〕asc is dcttrrcd.

鶴

=A Nttα

NPRO造
き2201ざ

酬 )江α3/80-澪
IIhc

(〕ORPORATI()N     09.052()]8        d
PItiVATl〕 Iッ IMI′「 l]I)

I lQ ltilc I{I,A llilc I,ic.Ntl/I)atc:31 1006679

,oiltolosolool97/AMltt :31/83/040100047 lAM18 6

1 I 23'06'2017

Dccision : 'fhe committee considered the case as pcr agcnda in the 
-presencc 

ol-

lcchnical rcpresentatives of I)|-II, DII'}P and MSME'lt is dccidcd to ratifu thc norms on

rcpeat basis of earlier dccision taken by NC in its meeting no 01/ 80 dated I 1'4'201 8 (

.rs. nn sl. No 25 A.A.no 3110066ti49 ) as undcr:-

i.|｀hc importitcm a sl.No l is allowcd l。 2(

l to 23           
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(〕 asc       No。 :13/9/80¨

ノ`lJ(〕 2/2017

(〕 asc     No.:19/9/80-

AIJ(〕2/2017



へ

１

９

ii.′ 1｀hc impo■ itcnl at sI.卜 lo 2 is ano、 vcd o.003 Nos,pcr 10000 Nos.ofl〕 xport product.

i五  
′
l｀ hc inlport itcln at sl.No 2 is a1lo、 vcd O.15 KCJs pcr 10000 Nos.ofl]xport product.

IRレ cヽonccrncd may takc ncccssary action as pcrthc dccision of Norms(3omⅡ littcc.

Casc    No.:10/12/80… Party Namc:MA(〕PPIE Mcct    No/1)atc:3/80-Status:

AIノC2/2017        1NTERNATIONAIン    AI′ C2/2018        Approvc
Iン

′
I｀I).                09.05.2018            d

HQ Iギ ilc ltIン ノ′`L lrilc Iフ ic.No/1)atci051 040334

:01/80/050/00224/AM18 :05/24/040/00163/ノヘM18 2
/                    /                    06.07.2017

1)ccision:′「 hc comlllittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc of tcchnical rcprcsentativcs of I)III, I)IPP and MSME.It is

dccidcd to rati″ thC nOrms as undcr:―

i.Import itcm is a1lo、 vcd O.50/O wastagc on nct contcnt basis

IRVヽ conccrncd may takc ncccssary action as perthe dccision ofNorms(3omllnittce.

(〕 asc    No.:2()/12/80-Party Namc:I′  & T― Mcct   No/1)atc:3/80-Status:

AIJ(〕2/2017         MI11)S     TURI〕 INl〕 AIノC2/2018         Dcferrc
(〕 l〕NI]IRンヽ

´
1｀OItS        09.05.2018            d

PRIVATE Iフ IMITEl)

HQ lrilc RI′A Irilc Iンic.No/1)atci03 1081452

:01/80/050/00234/AⅣ l18 :03/95/040/00122/AM18 4

/                    /                     10.07.2017

1)ccision :′「 hc comrllittcc notcd that thc casc、 vas rctrrcd tp I)HI on 5.9.2017.It i、 vas

dccidcd to rcqucst I)III to cxpcditc their colnllncnts.Casc is dcた rrcd.

Ⅳlcct    No/1)atc:3/80-Status:
(〕 asc    No.:11/12/80¨ 1)arty

AI」C2/2017        Namc:SPIROTl]CH   AIッC2/2018        Approvc
HI〕AT EXCHANGERS 09.05.2018        d
PVT.IッTD.

HQ lrilc ltlン ノ` Irilc l′ ic.No/1)atc:()51040337

:O1/80/050/00225/ノ Mヽ18 :()5/24/()4()/00157//ヽ N/118 7

12072017/                  1

11  1)CCiSiOn : l hc con111littcc collSidCrcd thc casc cls pcr asclldttl tlnd dclibcratcd ()1l  thc

l   natlttCr ill thc prcscllcc 01｀
 lCChllica1 1・ cprcscntttltivcs()1｀  1)I ll. l)lI)P and N/1SMIt.It is

dccidcd Ю ratiけ 山C nOHlls as undcr■

i l hc illlpol・t itcln at sl N()l is aHowcd l.Ol k8≠ kじ colltcnt ill cxpol・ t itc11l tls PCr

S10N(1-H75
ii l hc illlpol・ t itcm  at sl. N()2 is aHo、 、cd 1 02 k3/k8contcnt in cxpol・ t itcnl  as pCr

S10ヽ (｀ ―1175

iil   l 1lc illlp()rt itcnl at sl N()3 i、 とlll()、、ct1 0 5 ()4)()1｀ l」 ()lも  、tllし lc

M……国……… ……りヽ シ
l to 23                                                        ‐            ‐ ‐    「
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(〕 asc       N().:9/12/80- 1)arty Namc:SMC Mcct    No/1)atc:3/80-Status:

AI」 (〕 2/2017

HQ

PNItlJMA'1｀ICS(INI)IA)AIンC2/2()18

PItIVノ｀
′
l｀ l]I′ IMI′ I｀ IうI)   09.05.2018

lrilc Iッ ic.No/1)atci051 040340

Approvc
d

ドilc Iく I′A

１

・

つ

一

:01/80/050/00223/AM18 :05/24/040/00172/AM18 2

/                    /                    14.07.2017

1)ccision:′ 1｀hc comrl■ ittce considcred thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc of tcchnical rcprcscntativcs of I)I II, I)IPP and MSヽ /1E.It is

dccidcd to ratify thc norms as undcr:―

i.′ 1｀hc illlport itcms at al.no l lo 4 arc a1lowcd l.01k3/k8 .

ItA conccrncd may takc l｀urthcr ncccssary aCtion as pcr thc dccision ofN(〕 .

Casc    No.:14/12/80-Party    Namc:G()Iン D Mcct    No/1)atci3/80-Status:

AI」 (〕2/2017         MOIIモ JIt   PROFHン ES AIンC2/2018         1)cfcrrc
Iン IMI′ 1｀1lI)            09.05.2018            d

HQ llilc Iく I′A Irilc I′ ic.No/1)atc:051040350

11  :01/80/050/00228/AM18 :05/23/040/00156/ノ Mヽ18 1
3  /                    /                    25.07.2017

Dccision:Thc comrllittcc notcd that as pcr thc dcflcicncy raiscd lcttcr scnt to thc irm

vidc c mail on 15.12.2017 &on17.5.2017 1o lurnish inbrmation and no information

rcccivcd so far. It is dccidcd to scnd「lnal rclnindcr to llurnish information、 vith in 15

days hilin3 which casc will bc r● cctCd.Casc is dcfctrrcd.

(〕 asc    No.:6/12/80… 1)arty Nalnc:TI〕RUM()Mcct   No/1)atc:3/80-Status:

AI」 (〕2/2017        1)l〕 NI)()I′    PRIVATl〕 AIッC2/2()18        Approvc
l′ IMI′「 lうI)            09.05.2018            d

HQ I「ilc RI′ A 「
ilc I′ic.No/1)atc:531001946

101/80/050/00220/AM18 :53/24/040/00006/夕 Mヽ18 8
/                    /                    27.07.2017

1)ccision :′「
hc Comrnittcc dclibcratcd on thc mattcr and taking cluc frona the writtcn

colnmcnts lurnishcd by I)IPP(′ 1｀SW SCCtion)vidC thcir icttcr no 07/9/2016-″「 SW datcd

08.12.2017,it is decidcd to ratitt thC nOrms as undcr:―

1. 
′
1｀hc ilnport itcm at Sl. No. l is a1lowcd l.10kg/kg  contcnt containcd in cxport

product

2.Thc import itelln at Sl.No.2, 5 to 8, 10.11 & 13 1o 16 arc a1lowcd l.03
numbcr/numbcr contcnt containcd in cxport product.

3.′ Fhc import item at Sl.3 is anowcd l.04 sq.rntr/sq.Intr contcnt containcd in cxport

product.
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5. 'l'hc import item at Sl. No. 9 & 12 is allowed 1.03 mtr/mtr content contained in export

producl.

I{A conccrned may takc f-urthcr ncccssary action as per thc dccision o1'NC.

(〕 asc    No.:13/12/80-Party      Namc:I)l〕 I]Mcct    No/1)atci3/80-Status:

AIフC2/2017         1)I〕 VIう I′OPMI〕NT     AI′ C2/2018         Dcferrc
liNGINl]lう RSIンTD.   09.05.2018         d

HQ lfilc ltI´ ノヽ lfilc I′ ic N()/1)atci051040353

:01/80/050/00227/AM18 :05/23/040/00163/AM18 3
11  /                    /                    28.07.2017
5   1)ccision : ′

1｀hc comIIlittcc considcrcd thc casc as pcr agcnda  and it is dccidcd to to

ask thc flrm to furnish infbrmation on fonowing points:―

i.1｀ hc purposc ofimport of itcln at sl.No 12.

五.′ 1｀hc inaxiinum diameter of cxportitcm.

Casc is dcfcrrcd to

Casc    No.:9/15/80-Party Namc:GODREJ&Mcct   No/Datc:3/80¨ Status:

AIJ(〕2/2017       BOYCE MFG. CO.AI′ C2/2018       Approve
Iン

′
1｀I).,                09.05.2018            d

HQ lrilc ltI′ ノヽ llilc I′ic.No/1)atc:031081504

: 0 I /ll0/05 0/ 00263 I AllI 8 :03 I 9 4 I 040 I 0037 I IAM 1 8 9

I I 07.08.2017

l)ccision : 'l'hc committcc considercd thc case as per agcnda and dcliberalcd on the

rnattcr in thc presencc ol' tcchnical reprcsenlatives of l)lll. DIPP and MSMIi.lt is

dcciclcd to ratily the norms as undcr:-

i. 'l'hc import itcm at sl no. I ,2,4.8,10,1land 12 atc allowcd as pcr SION C-1647

ii.'l'hc import item at sl. No 3;5.6.7. and 9 are allowcd nct to net basis undcr GN-4

witl, accountability clausc.

ItA conccrncd may takc lLrthcr nccossary action as pcr thc dccision of NC.

(〕asc     No.:7/15/80-Party Namc:(30DREJ`%Mcct    No/1)atc:3/80-Status:
AI」 (〕2/2017        1〕 OYCIう  Ⅳl「G. (〕0.AI′C2/2018        Approvc

lッ

′
1｀1)..                0905.2018            d

HQ lfilc ltl′ ノヽ lfilc I′ ic.No/1)atc:031081522

101/80/050/00261/AM18 :03/94/040/00349/AM18 4

/                    /                    17.08.2017

1)ccision:`1｀hc comlllittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc ol｀ tcchnical rcprcscntatives of I)I II, I)IPP and MSMI].It is

dccidcd to ratily thc norrns as undcr:-

i.'lhc import itcm at sl no. I 1o 3 and 9 to 13 arc allowcd as pcr

1to23
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ii.'l'hc imporl item at sl. No 4 to 8 and 14 to 15

GN-4 with accountability clausc.

IIA conccrncd may takc Iurthcr ncccssary action

arc allowcd nct to nct basis

as pcr thc dccision of NC.

undcr
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Casc     No.:8/15/80-Party              Ⅳlcct    No/Datc:3/80-Status:

AI」 (〕2/2017        Namc:COTSヽ /OI′1)   ALC2/2018         Dcferrc
ARCHITI〕 CTUIし Iヽ′   09.05.2018         d
PROI)UCTS  (INDIA)
PVTJ′TI).

HQ llilc ltl′ /ヽ lfilc Iノ ic No/1)atc:031081520

:01/80/050/00262/AM18 :03/94/040/01143/AM17 7
/                    /                     17.08.2017

1)ccision :´ 1｀hc comllllittcc considcred thc casc as pcr agcnda  and noted that thc casc

was scnt to I)IPP on  16.10.2017.  It、 vas decidcd to rcnlind I)IPP lo cxpcditc thcir

commcnts.Casc is dctrrcd.

Party Namc:S ANI) P Mcct    No/1)atci3/80¨ Status:

l〕NTI〕RPRISI]S      AIッ C2/2018         Dcfcrrc
09.05.2018            d

HQ           Filc RI′A          17ilc Lic.No/1)atc:041016345

:01/80/050/00256/AM18 :04/24/040/00095/AM18 1
/                    /                    22.08.2017

1)ccision:′ 1｀hc comlnittcc considcrcd thc casc as pcr agcnda.It is dccidcd to scnd thc

application to ⅣISヽ/1E おr thcir cxanlination/commcnts.(〕 asc is dclcrrcd.

Casc      No.:6/15/80- 1)arty                  ⅣIcct     No/1)atc:3/80- Status:

AI」 (〕2/2017        Namc:B01フDR()CCHI AIンC2/2018        Approve
INI)1/ヽ PV′ I｀ Iン

′
1｀I)      09.05.2018            d

HQ lfilc RI′A lfilc I´ ic No/1)atc:041016346

:01/80/050/00260/AM18 :04/24/040/00093/ノ Ⅳヽl18 3

/                    /                    24.08.2017

1)ccision:′「 hc comllnittcc considercd the casc as pcr agcnda and dclibcrated on the

mattcr in thc prcscncc of tcchnical rcprcscntatives of I)I II, I〕 IPP and MSMI].It is

dccidcd to ratify thc norms as undcr:―

i. 
′
1｀hc inlport itcm at si no. 1,2&10 arc anowcd nct to nct basis undcr GN-4 、vith

accountability clausc.

ii.'l'hc import item a1sl. No 3 to c) and l1 to l4 arc allowccl as pcr SION C-1647

IIA conccrncd may takc lurthcr neccssary action as pcr thc dccision ol'NC.

l to 23
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(」 asc    No.:1/15/8()¨ Party  Namc:lrINOIッ lうX Ⅳlcct   No/1)atc:3/80-Status:
/LIJ(〕 2/2017              (〕 /ヽ I〕 Iッ l]S Iソ IMI′ 1｀1]I)      ノヽI′ (〕 2/2018              1)cfcrrc

0905.2018            d

HQ lfilc RI′ A
「

ilc Iン ic.No/1)atc:311006686

:01/80/050/00255/AM18 :31/83/040/00039/AM18 6
/                    /                    11.09.2017

1)ccision : 
′
1｀hc comlnittcc considcrcd thc casc as pcr agcnda  and notcd that thc casc

was scnt to MI]I′ 1｀  on 16.10.2017. It was dccidcd to rclnind MEI′ l｀  to cxpcditc thcir

conllllcnts.(〕 asc is dclbrrcd.

(〕asc     No.:3/15/80-Party

ノゝIノ C2/2017           1′
′
1｀ 1).1

HQ lrilc RIッA

Namc:THI]RMAX Mcct   No/1)atc:3/80-Status:
AIン (〕2/2018           Approvc
09.05.2018            d

「
ile Lic.No/1)atc:311006686

:01/80/050/00257/AM18 :31/83/040/00079/AM18 9

/                    /                    1409.2017

1)ccision:′ I｀hc comnlittcc considercd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcsencc of tcchnical rcprcsentativcs of E)I II、  I)IPP and MSMI].It is

dccidcd lo ratitt thC nOrms on thc basis of writtcn commcnts furnishcd by DHI vidc

thcir U.()No.3(28)/17-TSW(B)datCd 06.6.2018 n as undcr:―

i.′ 1｀hc importitcms at sl. No l to 23 rclcvantstccl pipcs/tubcs arc a1lo、 vcd l.02k3/

k8 contcntin cxport product taking cluc from SION (〕 -1647.

Rノ C`OnCcrncd lnay takc lilnhcr ncccssary action as pcr thc dccision of N(〕 .

Casc    No.:5/3/8()― Party Namc:HANNING Mcct   No/1)atc:3/8()― Status:

AI」 C2/2()18         MO′ 1｀ORS  INI)IA  P AI′ (〕 2/2018         Approvc
I′

・
l｀ l)                09.05.2018            d

HQ lfilc RI′A Filc I′ ic No/1)atc:341004364

:01/tt0/050/00005/AM19 :341241040/00198/AMl8 6

I I 23.11.2017

Decision : 'l'he committec considcrcd thc casc as per agcnda and delibcratcd on thc

mattcr in the presencc of lcchnical reprcsentatives ol' DI II. DIPP and MSMI:.lt is

dccidcd to ratify the norms as undcr:-

i. 'l'he import item a1 sl no. I to 11, 13 to 17 and 19 lo 2l arc allowcd nct to nct basis

undcr GN-4 with accountability clause.

ii. 'l'he irnport item at sl. No 12 is allowed I .05 kg/ kg contcnt in export product .

iii. I'hc import itcm at sl. No l8 is allowed 1.01 kgi kg contcnt in cxport product .

I{A conccrncd rnay takc lurthcr nccessary aclion as pcr thc dccision of NC
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Casc    No.:6/3/8()― Party NamciHANNING Mcct   No/1)atc:3/8()― Status:

Al」 (〕2/2018         MOTORS  INI)IA  P AIフ (]2/2()18         Approve
lッ

′
1｀])               09.05.2018          d

HQ l.｀ ilc ltI´ /ヽ 17ilc I′ ic.No/1)atci341004373

:01/tl0/050/00006/AM19 :3412410401002601AM1 8 3

I I 21.12.2017

I)ccision : 'l'hc committcc considcred thc casc as pcr agenda and dclibcrated on thc

lxattcr in thc prcsencc ol- tcchnical reprcscntalivcs ol I)lll. I)IPP and MSMIr.lt is

dccidcd to ratily the nornrs as undcr:-

i. 'l'hc irnport item at sl no. I 1cl I l, 13 to 17 and 19 to 2l arc allowcd nct to nct basis

undcr GN-4 with accountability clausc.

ii. 'l'hc irnporl item at sl. No l2 is allowed 1.05 kg/ kg contcnt in cxport product .

iii. 'l'hc imporl item at sl. No l8 is allowcd 1.01 kg/ kg contcnt in cxporl product .

I{A conccrncd may takc lurthcr ncccssary aclion as pcr thc dccision ol-NC

(〕asc      No.:1/3/80-Party Nalnc:S ノヽND P Mcct    No/Datc:3/80-

AIノ (〕2/2018         1]NTI〕 RPRISIう S      AI′ (〕2/2018

09.05.2018

HQ
「

ilc RI′A ドilc l′ ic.卜(o/1)atc:041016388

Status:

l)cl'crre
d

:

:01/80/050/00001/AM19 :04/24/040/00202/ノ Mヽ18 5
/                    /                    09.01.2018

1)ccision : It is dccidcd lo scnd thc application to ⅣlSMIう  br thcir cxanlination

conlmcnts.Casc is dctrrcd.

Casc    No.:13/3/80-1)arty Name:I)IAMONI)
AIJ(〕2/2018        MI]1｀ AI′ S(〕 RI]I]NS(1))

I′

´

l｀ 1)

HQ lrilc RI´ A lギ ilc

:01/80/050/00013/AM19 :65/24/040/00007/Aヽ κ18

/                                  /

l)ccision : 'l'hc comrnittcc notcd that applicalion was senl 1o I)IPP on 17.5.201[l fbr

thcir cxamination / commcnls. (lasc is dcl-crrcd .

(〕asc

ノゝIJC2/2018

HQ

No。 :4/3/80- 1)arty      Nannc:NII)IIA

l]Xl)()It.1｀S  PRIVATI]
I′ IMI′ l｀ Iう I)

「
ilc RIンA Irilc

Mcct     No/1)atc:3/80- Status:

AIン (〕 2/2018              1)cfcrrc

09.05.2018            d

I′ic.No/1)atc:651000001  :

1

31.01.2018

Mcct     No/1)atci3/80-Status:

ALC2/2018        Dcfcrre
09.05.2018            d

I′ ic.No/1)atc:021020819

4

06.02.2018
:01/80/050/00004/AM19 :02/24/040/00175/AM18

/                                     /

1)ccision : It is dccidcd to scnd thc application

comments.Casc is dcた rrcd.

l to 23 ら々
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(〕asc     No.:10/3/80¨ Party                MCCt    No/1)atc:3/80-Status:

AI」C2/2018        NamciINJl〕 CTOPI′ AS・ 1｀ AIノ(12/2()18         Approvc
PV′ l｀ .Iノ

´
1｀1)            09.052018            d

HQ lrilc RI′ A
:01/80/050/00010/AM19 :06/24/040/00048/AM18 5

/                     /                     09.02.2018

1)ccision:´ 1｀hc comllllittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

nlattcr in thc prcsencc of tcchnical rcprcscntativcs of I)I II, I)IPP and MSMI〕 .It is

dccidcd to ratitt thC nOrms as undcr:―

i.′ l｀hc importitcnl at sl no.l to 4 arc anowcd l.03k3/k8

五.′ 1｀hc importitem at si no 5&6 arc a1lo、 vcd nctto nct.

i五 .′ l｀hc import itcnl at si no 7 is allowed O.02k3/k8

1tA conccrncd may takc further ncccssary action as pcr thc dccision ofN(〕

(〕asc      No.:33/3/80-Party                 MCCt    No/1)atc:3/80-Status:
AI」 (〕2/2018       Namc:BONA′ l｀RANS  AIッC2/2018       Approve

INI)IA      PRIヽ″A′ 1｀1309.05.2018            d

I′ IⅣII′ 1｀ l〕 I)

HQ lrilc RIッA l`｀ ilc I′ ic.N()/1)atc:031081914  :

:01/80/050/00033/Aヽ 119 :03/94/040/00870/ノ Mヽ18 4
/                    /                    14.02.2018

1)ccision:′ l｀he comrnittcc considcrcd the casc as pcr agcnda and delibcratcd on thc

mattcr in the prcscncc of tcchnical rcprcscntativcs of DIII, E)IPP and ⅣISⅣIE.It is

dccidcd to ratifb7the norms as under:‐

i.′ l｀hc import itenl at sl no. l is a1lowcd l.15k3/k8contcnt in cxport product

ii.`1｀ hc import itenl at sl.No 2 is a1lowed l.23 k3/kg contcntin cxport product

′
l｀hc abovc quantities arc a1lo、 vcd irrcspectivc of numbcr ofimports madc taking into

thc account of rccovcrablc、vastagc.

Rレ cヽonccrncd may takc furthcr ncccssary action as pcrthc dccision ofNC

Casc    No.:36/3/80-Party Namc:LARSEN&Mcct   No/Datc:3/80-Status:
AIィC2/2018        TOU13RO LIⅣ II′ 1｀1]I)  AI′C2/2018        Approve

09.05.2018            d

HQ lrilc ltl´ A lfilc Iン ic No/1)atci03 1081 94 1  :

:01/80/050/00036/AM19 :03/95/040/00986/AⅣ l18 5

/                    /                    26.02.2018

1)ccision:′ 1｀hc comIIlittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc ol' tcchnical rcprcscntativcs of I)I― II, E)IPI)and MSME.It is

dccidcd to raify thc norms as undcr:―

i. 'l'hc import item at sl no. I ,2. &. 5 to 8 arc allowed as pcr SION C-1647 .

ii. 'l'hc import item at sl. No 3 &4 and 9&10 arc allowcd nct to net basis undcr

l to 23 ι
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with accountability clausc.

RA conccrncd may takc liurthcr ncccssary aCtion as pcrthc dccision of NC

Casc    No.:38/3/80-Party Namc:LARSI]N&Mcct   No/1)atc:3/80-Status:
AIJC2/2018        TOUBR()Iン IMITED   ALC2/2018        Approve

09.05.2018            d

HQ         lfilC RIッ A         lrilc Iソ ic.No/1)atc:031081941 :

:01/80/050/00038/AM19 :03/95/040/00991/AM18 4
26022018

13 I)ecision : 'l'hc committcc considered thc casc as per agcnda and dclibcratcd on thc
I matter in the presencc of technical rcpresentativcs ol- I)lll. I)IPP and MSMIr.lt is

dccidcd to ratify the norms as undcr:-

i. 'l'hc irnport item at sl no. 1 to 5 & 8 10 12 arc allowcd as pcr SION C-1647

ii.'l'hc import item at sl. No 6.7&13 arc allowed on nct to nct basis undcr GN -4 with

accor,rntability clausc.

ItA conccrncd may takc lurthcr ncccssary action as pcr thc dccision o1'NC

Casc    No.:42/3/8()― Party Namc:I′ ARSI〕 N&Mcct   N()/1)atci3/8()―

ノヽIJ(〕2/2018           
′
l｀ ()lJI〕 It()Iノ IN/11′ 1｀ 1〕I)   ノヽIッ (〕 2/2018

09.05.2018

HQ Irilc RIィA lrilc Iン ic.No/1)atc:031081941

Status:

Approl'c
d

:

う
Ｄｌ

ｌ
　
つ
乙

う
Ｄ́１

，　
う
０

:01 /tl0/050/00042/nM19 :031951040100987 lAMl 8 6

I I 26.02.2018

I)ecision : 'l'he committcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

matrcr in the presencc of lcchnical rcprescntativcs of I)lll. DIPP and MSMI:.lt is

dccidcd to ratily the norms as undcr:-

i. 'l'hc imporl item at sl no. I lo 4 & 7 to l0 arc allowcd as pcr SION C-1647

ii. 'l'hc import item at sl. No 5&6 arc allowed on net to nct basis under GN -4 with

accountability clause.

IIA conccrncd may takc llrther nccessary action as pcr thc dccision of NC

ノ`lJ(〕2/2018

HQ           lrilC RI′ A          Filc I″ic.No/Datc:031081943 :

:O1/80/050/00030/ノ Ⅳヽ119 :03/94/040/00923/ノ Mヽ18 0

(lase No.:30/3/tt0- I'}arty Mcct     No/1)atc:3/80-Status:

ノ`I′(]2/2()18              1)cfcrrc

09.05.2018            d

2702.2018

was scnt to l)IPI) br thcir commcnts.

Namc:COTSヽ /OIッ 1)

ARCHI′ l｀ECTURAI′
PRODUC′「 S (INDIA)
PVT.l′ TI).

tl
Dccision : 'l'he committec noted thal applicalion

Case is dcferred.

l to 23 7々
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(〕 とlsc     No.:9/3/80¨ Pal・ty  Namc:MI(〕 R()N
AIィC2/2018         1NS′ l｀ ItUMI〕NTS  PVT

HQ

Iノ 1｀ 1)

「
ilc RIフA lrilc

:01/80/050/00009/ノ Mヽ19 :05/24/040/00599/AM18
/                                     /

1)ccision : lt is dccidcd lo scnd thc application

conlnlcnts.(〕 asc is dclbl・ rcd

Mcct     No/1)atc:3/80- Status:

/｀ 1ン (〕 2/2018              1)cfcrrc

09.05.2018           d

Iフ ic.No/1)atc:051040574  :

2

28.02.2018

to MSMI] ibr thcir cxanlination

Status:

Approvc
d

(〕 asc

/ヽ I」 (〕 2/2018

‖Q

No.:39/3/8()-1)art、 . Namc:ItAJ Mcct    No/1)atci3/80-

l]NGINlう ERING CO  AIッ (〕 2/2018

09.05.2018

Ifilc RI′A llilc Iフ ic.No/1)atc103 1081 945

:01/80/050/00039/AⅣ l19 :03/95/040/01020/AM18 4

/                   /                   28.02.2018

1)ccision:′ 1｀hc comlllittcc considcrcd thc casc as pcr a8cnda and dclibcratcd on thc

lllattcr in the prescncc ol｀  tcchnical rcprcscntativcs of I)I II, 1)IPP and MSMI]It is

dccidcd to ratitt the nOrms as undcri―

1.′ 1｀hc impol■ itcnl at si no.l to 12 ,44,45 and 88 arc a1lo、vcd as pcr SI()NC-1647

ii.′ I｀ hc il■lport itcm at sl.No 131o 43  and 46to 87 arc   a1lo、 vcd on nctto nct basis

undcr(〕 N-4 、vith accountability clausc.

R_/ヽ conccrncd nlay takc litllthcr ncccssary aCtion as pcr thc dccision()fN(〕

Casc    No.:3/3/8()― Party Name:OAM SAAIN/1cct   No/Datci3/80-Status:

AIJ(〕2/2018        1NTl]RNA′「 IONAI′    AIッ C2/2018        Approvc
INC.            09.05.2018         d

HQ lギ ilc RI A lrilc Iノic.No/1)atc:051040576

:01/80/050/00003/フヘⅣ119 :05/24/040/00610/AM18 9

/                    /                    01.03.2018

1)ccision:′ l｀hc comlllittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in the prcscncc of tcchnical rcprescntativcs of I)I11, I〕 IPP and MSMI〕 .It is

dccidcd to ratitt thC nOrms as undcr:―

i.′ l｀hc impo■ itcm at si no. l to 6 arc a1lo、vcd on nctto nct basis undcr(〕 N-4  、vith

accountability clausc.

It/ヽ conccrncd may takc hrthcr ncccssary action as pcrthc dccision()fN(〕

*<i rffo RiE/r<. P. SINGH
w qsrFre?ro Biqr q]=r=

oeiritv oiieaorGeneml of Forolgn Trade
Rsr zqrqrq lTETFT-qrrE€r

otreit6iate Gen€ral of Forolgn Trade
qrFrsq ft-q1r1751.o,,. of commerQo

qr{cf vF.5T<,/ Govt. of lndla
-.tEif,r q-dr<. 

=€ 
f?dr

Uavorj Bhawarr, New t.)elhl
l to 23 均9
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(〕asc       No.:8/3/80-Party NamciS
ノ`1′ C2/2018              1〕 Nl｀ 1〕RI)ItISI]S

HQ

HQ
「

ilc Iく I´A

ANI〕 P Mcct    No/1)atc:3/80-Status:

AIン (〕2/2018              1)cferrc

09.05.2018            d

「
ile Lic.No/1)atc:041016403

:01/80/050/00008/ノ Mヽ19 :04/24/040/00249/AM18 2
/                     /                     02.03.2018

】)ccision:′ I｀hc comlllittcc considcrcd thc casc as pcr agcnda. It is dccidcd to scnd thc

application to MS卜/11〕 lbr thcir cxarllination/colllincnts.(〕asc is dcicrrcd.

(〕 asc      No.:2/3/80-Party                MCCt    No/1)atc:3/80-Status:
AIJC2/2018       Nalllc:l]RI〕 ATI](〕II   AI′(]2/2()18        Approvc

MACHINI〕 RY PIッ
′
I｀1) 09.05.2018        d

lrilc ltI′ ノヽ             Irilc I′ ic.No/1)atc:321007842 :

:01/80/050/00002/AM19 :32/24/040/00055//ヽ M18 1
/                    /                    06.03.2018

1)ecision: 「́ hc comrnittcc considcred thc casc as pcr agcnda and dclibcratcd on

mattcr in thc prcscncc of tcchnical rcprcscntativcs of I)I II, DIPP and MSME.It

dccidcd to ratify the norms as undcr:-

i. All thc imporl itcms mentioncd in thc authorisations arc allowed on net to nct

basis undcr GN -4 with accountability clausc.

ItA conccrncd may takc lurthcr ncccssary action as pcr thc clccision of NC

(〕 asc    No.:43/3/80… Party  Namc:R()NCH Mcct   No/Datc:3/80-Status:
AIノ C2/2018        POIン YMI〕RS PVTIッTD AI′C2/2018        Dcferre

09.05.2018            d

HQ          IrilC RI′ A         Irilc Iン ic.No/1)atc:031081955

:O1/80/050/00043/ノ Mヽ19 :03/95/040/00999//ヽM18 6
/                    /                    06.03.2018

1)ccision: 「́ hc comlnittcc cOnsidcrcd thc casc as pcr agcnda.It is dccidcd to scnd thc

application to MSMI]偽 r their cxalnination/collllrllcnts.(〕 asc is dettrrcd to

(lasc No.:44l3/tt0- I'arty Namc:S'l'lil{l.l'l'll Mcct No/Datc:3/80-

1)OWI〕 It             AIノ (〕 2/2018

TRANSMISSI()N    09.05.2()18

Ｃ

　

Ｓ

Ｌ
Ｈ

．
１

ノ`lJ(〕2/2018

lソ IⅣII′「 I〕 I〕

HQ          IrilC RIノ A lrile lソic.No/1)atc:031081958  Dcfcr

:01/80/050/00044/AM19 :03/95/040/00867/AM18 9 Datc:

07.03.2018

】〕ccision:Thc comrllittcc considcrcd thc casc as pcr agcnda.It is noted that application

scntto MI]I´ 1｀ lbr thcir cxarnination/corllin

lto23                        17

Status:

Def'crre

d
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14

1

Casc     No.:35/3/80-Party     Nalllc:SIIIV Mcct    No/Datc:3/80-Status:
AIッ (〕2/2()18        1NDUS′ 1｀RIES      ALC2/2018        Dcfcrrc

09.05.2018            d

HQ           lrilC RIッ A          Irilc Lic.No/1)atci301010426 Dcfcr

:01/80/050/00035/AM19 :30/24/040/00043/AM18 0                    1)atc:

/                     /                     08.03.2018

Dccision:´ I｀hc comlnittcc conSidCrcd thc casc as per agcnda.It is notcd that application

scntto DIPP(chCmical)for thCir cxamination/commcnts on 15.5.2018.casc is dctrred

(〕asc      No.:40/3/80-Party      NamciSIIIV Mcct     No/1)atc:3/80-Status:

AIJ(〕2/2018             1NDtJS′ l｀ItII]S           AIッ (〕2/2018             1)cferrc

09.05.2018            d

HQ           
「

ilc RLA          IFilc Lic.No/1)atc:301010426 Dctr

:01/80/050/00040/AM19 :30/24/040/00042/AM18 1                    Datci
/                    /                    08.03.2018

1)ccision:′ l｀hc comⅡlittcc considcrcd thc casc as pcr agcnda.It is notcd that application

scnt to l)IPP(chcmiCal)br thCir cxaminttion/commcnts on 15.5.2018.casc is
dcibrrcd.

(〕asc     No.:48/3/80-Party       Namc:I)I]I〕 Mcct    No/1)atci3/80-Status:

/ヽ Iノ C2/2018         DI]VI]Iン OPMI]NT     AI′ (12/2018         Approvc
l]N(}INl〕 l〕 ItS Iソ

′
1｀I).     09.05.2018            d

HQ lrilc RI′ A lrilc I′ic.No/])atci051 040581

:0 I /tt0/050/00048/AM 19 :0512310401004691AM1 8 2

I I 08.03.201u

Decision : Thc committcc considered the case as pcr agcnda and dclibcratcd on

thc ma11er in the presencc ol tcchnical rcprescntativcs ol-l)III, DIPP and MSMII.lt is

decidcd to ratify the norms as undcr:-

i. 'l'hc imporl item at sl. No.l to 3 arc allowed as per SION c-1647

ii. 'l'hc rcst ol the import itcms in thc lisl arc allowcd under GN-4 nct to net with

accor,rntabi lity clause.

iii. All typcs ol-variants dclctcd liom thc import item at sl . No 6 to 8.

I{A conccrned may takc lurlhcr nccessary action as per 1l-rc dccision of NC

４１
■

つ
乙

４１
１
〓
　

う
Ｄ

14

4

(〕 asc     No.:21/3/80-Party      Namc:SMC
AI′ (〕2/2()18       PNI]UMA′ 1｀ICS(INI)IA)

PRIVATI]I″ IMI′ l｀ 1]I)

‖Q lfilc ltl′ A lfilc

Mcct    No/1)atci3/8()― Status:

AIッC2/2018        Dcferre
09.05.2018            d

I′ic.No/1)atc:051040584  :

:01/80/050/00021/AM19
/

l to 23

:05/24/040/00613/AM18 2
/                     09.03.2018
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1)ccision:´ l｀he comlnittcc considcrcd thc casc as pcr agcnda.It is notcd that application

scnt to l)IPP llor thcir cxal■ lination/corlllllcnts on 1 5.5.2018.casc is dcfcrrcd.

(〕 asc     No.:12/3/80¨ Party  Nall■ c:ヽ/()NJIN Mcct    No/1)atci3/80-Status:

AIィ (〕2/2018         AUTOPAItTS  INI)IA AI′ (〕 2/2018         Approvc
PV′ l｀ 1′

′
1｀I)            09.05.2018            d

HQ lrilc RIッA lrilc Iフ ic.No/1)atc:041016406

:01/80/050/00012/AM19 :04/24/040/00229/AM18 0

/                     /                     12.03.2018

1)ccision:′ l｀hc comrllittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc of tcchnical reprcscntativcs of I)I II. I)IPP and MSMI].It is

dccidcd to ratitt the nOrms as undcri―

i.Irnport itcnl Alunliniuin Pipc 17 MM diarllcter l MM thickncss is anowed l.ol

kg/k8 contcnt in cxport product.

Itノ cヽonccrncd may takc llurthcr ncccssary action as pcr thc dccision of NC

(〕asc      No.:41/3/80-1)arty   NamciS(〕 ll()′ 1｀

´
l｀ Mcct     No/1)atc:3/80-Status:

AI」 (〕2/2018        KAISHA   PRIVATE AIン (〕 2/2018        Dcねrrc

I′IMI´ 1｀ 1〕 I)

lrilc RIッA

09.05.2018            d

lrilc I′ic.No/1)atc:031081973  :HQ
:O1/80/050/00041/AM19 :03/95/040/01077/AM18 3
/                    /                     12032018

1)ccision:′ 1｀hc comⅡlittcc considcrcd thc casc as per agcnda.It is notcd that application

scnt t()1)IPP(chCmical)lk)r thCir cxamination/commcnts on 15.5.2018.casc is

dclbrrcd.

(〕asc     No.:46/3/80-Party   Nall■ ciSl]NI()It Mcct    No/1)atci3/80-Status:

AIJ(〕2/2018        1NI)IA    PRIVATI〕 AI,C2/2018        Dctrrc
l′ IMI′ ]｀ l〕1)          09.()5.2018          d

HQ lfilc RI′A lfilc l′ ic.No/1)atc:051040586

:O1/80/050/00046/AM19 :05/24/040/00616/2へ M18 1

/                     /                     13.03.2018

1)ccision:′ 1｀hc comΠlittcc considcrcd thc casc as per a3cnda.It is notcd that application

scnt toI)IPP ibr their cxalllination/colnlllcnts on 15.5.201 8 and dcflcicncy lcttcr scnt to

thc llrnl on vide c mai1 17.5.2018 1o llurnish Appendix 41: and tcchnical litcraturc for

thc cxanlination o casc is dcibrrcd

l to 23 ぢ|
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AI」 (〕 2/2018

HQ

Casc No.:47l3/80- Party Namc:lSGllC Mect No/I)atc:3/[10-

I II′ 1｀A(〕HI    ZOSI]N AI′ C2/2018

1ッ IMl′I lil)           09.05.2018

Filc RI′ A 1ギ ilc I′ ic.No/1)atc:051040584

:01/80/050/00047/AM19 :05/23/040/00486/AⅣl18 8

/                    /                    13.03.2018

Decision: 「́ hc comrllittcc conSidCrcd thc casc as pcr agcnda.It is notcd that application

scntto I)IPP for their cxarnination/commcnts on 15.5.2018.casc is dctrrcd to

Casc No.:45/3/tt0- I)arty Namc:SPIRO Mccl No/Da1e:3/80-

ALC2/2018
TI〕CII       IIl〕AT 09.05.2018

EXCHANGERS PVT.
IフTD.

Status:

Dcl'crre

d

:

Status:

Approvc
d

Status:

l)e l'erre

d

:

Approvc

14

8

14

9

Ｄ́

ノヽlJ(〕 2/2018

HQ lfilc RIソA lrilC Iン iC● No/1)atc:()51040587 :

:01 /80/050/00045/AM 19 :051241040100615lAM1 8 2

I I 14.03.2018

l)ccision : 'l'he committcc considcrcd the casc as pcr agcnda and delibcrated on the

mattcr in the presence o1'technical reprcscntatives of l)lll, DIPP and MSME. It is

dccided to ratify the norms as under :-

i.'l'hc import item at sl.no 1.3, 5 & 7 arc allowcd 1.01 kg/kg content in cxport product

ii. 'l'hc import item at sl.no 2 &6 arc allowed 1.02 kg/kg contcnt in exporl product

iii.'l'hc import item at sl.no 4 &.8 i.c Aluminum shect thickncss less than I MM is

allowcd 1.02 kgl kg contcnt in cxport product'

I{A conccrned may takc furthcr ncccssary action as pcr thc dccision o1'NC

(lasc No.:49l3/tl0- l'}artY Mcct    No/1)atc:3/8()―

/LIJ(〕 2/2018 Namc:WI]IンLCARI]()IIノ AI′(12/2()18
′
l｀O()I′ S PV′ l｀ .Iッ

′
Fl)     09.05.2018

HQ         lrilC RI′ A        lrilc Iッ ic.No/1)atc:051040587

:01/80/050/00049/ANl19 :05/24/040/00602/AM18 3
/                    /                     14.03.2018

1)ccision:′「 hc comΠlittcc cOnsidcrcd thc casc as per agcnda.It is notcd that application

sentto l)IPP br thcir cxarllination/colnlncnts on 1 5.5.2018.casc is dcicrrcd.

Mcct No/l)atc:3/80- Status:

15

l  HQ

(〕 asc    No.:18/3/8()―

AI」 (〕 2/2018

Party   Name:AUTO
coMP INDIA PVT.
I′ 1・ I)

ノ`Iン(12/2018

09.05.2018            d

Iノic.No/1)ate:311006700 :

:01/80/050/00018/Aゝ 419

/

l to 23

lrilc RI′ A lfilc

:31/83/040/00166/AM18 4
/                   !5.03.2018

52 '珈恐ξ了



I)ccision : 'Ihe committce considcred the casc as per agenda and dcliberatcd on thc

mattcr in thc presencc o1'tcchnical reprcsentativcs of I)lll, DII'P and MSMIT. It is

clccidcd to ratily thc norms as undcr :-

i.'l'hc word AlloyA..lon Alloy is dclctcd lrom thc import itcrn and Stccl scamless 1'ubc (

carbon contcnl upto 0.60 ) is allowcd 1.27 kglkgcontcnt in export product.

RA concerned may takc lurthcr nccessary aclion as per thc dccision of NC

(〕asc

/ヽ I」 (〕 2/2018

‖Q

:01/80/050/00026//ヽ M19
/

l to 23

No.:17/3/80-Party     Namc:MI13A Mcct    No/1)atci3/80-Status:
I)RIVI]′ I｀1lC   INDIA AIッ C2/2018        Dcferrc
PRIVA′ 1｀ 1l I′IMITI]I)  09.05.2()18        d

lfilc ltI′ A             lrilc I′ ic.No/1)atci31 1006701´
Ｄｌ

，

つ

」

Ｄ́・
―
　^
う
０

″Ｄｌ

４

５●１

″Ｄ

:01/80/050/00017/AM19 :31/83/040/00174/AM18 1

/                    /                    20.03.2018

Dccision:Thc comlnittcc considcrcd thc casc as pcr agcnda.Itis dccidcd to to scnd thc

copy ofthc application to MSMIE for thcir cxalllination/comlllcnts.casc is dcllcrrcd.

(〕 asc       N().:16/3/80¨ Pally Ⅳlcct    No/1)ate:3/80-

Namc:l]Iッ l]CTRONIC   AI′ C2/2018

1NS'|｀ RUMI]N′ 1｀AT10N 09。 ()5.2()18

Status:

l)ef'crrc
d

:

/ヽ 1ノ (〕 2/2018

llQ          lrilC RI′ A         lfilC I′ ic.No/1)atc:331003043

:01/80/050/00016/ノ Mヽ19 :33/24/040/00012ル Mヽ18 6
/                    /                    23.03.2018

Dccision:′ l｀he comrllittec considcrcd thc casc as pcr agcnda.It is notcd that application

scnt to DII)P(ChCmical)fOr thcir examination/commcnts on 15.5.2018.casc is
dcibrrcd.

casc    No.:25/3/8()-1)arty    Namc:BIRIンA Mcct   No/1)atc:3/8()― Status:

AI」C2/2018        CABI′ I〕 Iッ IMI′ 1｀lED    AIッC2/2018        Dcfcrrc
09.05.2018            d

lrilc lノ ic.No/Datc:111002832HQ          Filc RI′A
:01/80/050/00025/AM19 :11/24/040/00012/ノ Mヽ18 7
/                     /                     23.03.2018

1)ccision:′ 1｀hc comlllittcc considcrcd thc casc as pcr a8cnda.It is noted that application

scntto MEIT br thcir cxanlination/col■ llllCntS On 15 5.2018.casc is dclbrrcd.

Meet No/Date:3/80- Status:
casc    No.:26/3/8()― Party   Namc:13HtI′ A

AIJC2/2()18        CABI′ I]IッIMITl]I)

HQ 「
ilc RI′ A lrilc

AIンC2/2018
09.05.2018

Dcferrc
d

:l1/24/040/00009/メ LⅣl1 8

/

l ic＼ ()1)[ltc:|ll()()2832 :

ヽ

“
Ⅲ
I. :⑫

ら3
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Dccision: 「́ hc comrllittcc conSidCrcd thc casc as pcr a8cnda.It is notcd that application

scntto MI]I′ l for thcir cxalllination/commcnts on 15 5.2018.casc is dcftarrcd.

(〕asc      No.:27/3/80-1)arty     Namc:I〕 IRIフA Mcct    No/1)atc:3/80-Status:

AI」 (〕2/2018        CABIン I]IノIMlTlil)    AIフC2/2018        1)cfcrrc
09.05.2018            d

lfilc I′ ic.No/1)atc:111002833  :５１

　
６

５１

　
７

５１

　
８

15

9

HQ lfilc RI′A

ノヽI」 (〕 2/2018

HQ

l)ccision : 
'l'hc committcc considct'cd thc casc as pcr agcnda

1to23

:01/80/050/00027/ノ Mヽ19 :11/24/040/00010/ノ Mヽ18 0
/                    /                    23.03.2018

1)ccision:′ 1｀hc comllllittcc considcrcd thc casc as pcr a8cnda.It is notcd that application

scntto ⅣII]I´ 1｀ lbr thcir cxalllination/colllrncnts on 15.5.2018.casc is dcfcrrcd.

(_.asc No.:37i3ltt0- Irarty Name:llll{l,A Mcct No/l)atc:3/tl0- status:

(lAI〕 Iッ l]I′ IMI′ 1｀ 1〕D    AI,(12/2018 l)cf'crrc

lrilc ltI.A

09.05.2018            d

lrilc Iノic.N()/Datc:111002832  :

:01/80/050/00037//1M19 :11/24/040/00011/AM18 6

/                    /                    23.03.2018

1)ccision:′「
hc comrllittcc considcrcd thc casc as pcr agcnda.It is notcd that application

scntto MEI′ I｀ for thcir cxalnination/colnlncnts on 15 5.2018.casc is dellcrrcd.

Casc No.:14l3/tt0- Party Namc:AQUASLJII Mect No/l)atc:3/80- Status:

Al,(〕 2/2018 lうN(〕 IN1ll]RIN(〕 ノヽIフ (〕2/2018 Approvc
.09.05.2018            d

lfilc Iッ ic.No/1)atc:321007843HQ          lrilC RIフ A
:01/80/050/00014/A市 119 :32/24/040/00060/ノ Mヽ18 1

/                    /                    26.032018

1)ecision:′ rhc cOmΠlittcc cOnsidcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in the prescncc of tCChnical reprcscntativcs of I)III, I)IPP and MSME.It is

dccidcd to ratify the norms as undcr:―

i.′ I｀hc import itcm “Rclcvant cold rollcd stainless stccl ShCCts/coils AIS1 304 Gradc

is allowcd as pcr SION C-1647

1tノ｀ COnCcrncd may takc furthcr ncccssary aCtion as pcrthc dCCision of NC

(〕 asc    No.:15/3/8()― Party Namc:AQIJASUI〕 Mcct    No/1)atci3/8()― Status:

Al.C2/2018 l]N(〕 INI]l]RIN(〕 ノヽI′ (〕 2/2018 Approve
.09.05.2018            d

Filc Iノ ic.No/1)atc:321007843HQ          Filc RLA
:01/80/050/00015/AM19 :32/24/040/00059/ノヘM18 0

26.032018

and dclibcratcd on thC

ら々

/                                  /
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mattcr in thc presencc o1' tccl.rnical rcpresetrtativcs ol' I)lII. I)lPP

dccidcd to ratily the norms as undcr:-

i. 'l'hc irnport itcm " Il.clcvarrt cold rollcd stainlcss stccl shccts/ coils

and N/1SMI].It is

AIS1 304 (〕 radc

16

0

is allowcd as per SION C-1647

IIA conccrned may takc furthcr ncccssary action as pcr thc decision of NC

Casc     No.:23/3/80-Party              Mcct    No/Datc13/80-Status:
AIJ(〕2/2018          Namc:SPIRO´ 1｀1]CII    ALC2/2018          Appr()vc

HI]A′ 1｀ 1→XCHANGERS 09.05.2018        d
PVT.Iッ

′
「 D.

HQ         Filc RI′ A         Irilc Iン ic.No/1)atci05 1 040597 :

:01/80/050/00023/AM19 :05/24/040/00635/AM18 7

/                    /                    26.03.2018

1)ccision:′ I｀hc comⅡ littcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc of tcchnical rcprcscntativcs ol｀  l)I II. I)IPP and MSMI〕 .It is

dccidcd to ratitt thC nOrms as undcri―

i.´ 1｀hc impo■ itcm  at sl.No. l is ano、 vcd l.ol kg/kB contCnt in cxport itcm  as pcr

S10N C-1175
五.′ l｀hc import itcm  at sl.No.2 is a1lo、vcd l.02k3/kg contcnt in cxport itcm  as per

SION C-1175
iH. 

′
1｀ hc ilnpo■ itcnl at sl.No 3is anowcd o.5° /O ofFOI〕 valuc.

RA conccrncd may takc ilurthcr ncccssary aCtion as pcr thc dccision of NC

Case    No.:24/3/80… Party  Namc:MICRONヽ 4cct   No/Date:3/80-Status:

AIJC2/2018        1NS′ 1｀RUMl〕NTS  PVT ALC2/2018         Dcfcrrc
IコTI)                 09.05.2018            d

16 HQ          Filc RIノ A         lrilc Lic.No/1)atc:051040601 :
l   :01/80/050/00024/AM19 :05/24/040/00643/AM18 2

/                    /                    28.03.2018

1)ccision:′「 he comrllittcc considcrcd thc casc as pcr agcnda.Itis dccidcd lo to sCnd thc

copy ofthe application lo MSMI]for thcir cxallllination/colllinCnts.casc is dcfcrrcd.

(〕ase      No.:22/3/80-Party                 Mcct    No/1)atc:3/80¨ Status:

AIJ(〕2/2018       Namc:HIMACHAIン    AI′C2/2018        Dcfcrrc

「
UTURIS・ 1｀IC        09.05.2018           d

(〕()MMUNICATI()NS
I′

′

1｀ 1)

HQ lrilc RI′A IfilC Iン iC● NO/1)atci()51040604

:01/80/050/00022/AⅣ l19 :05/23/040/00516/AM18 0

/                    /                    03.04.2018

1)ecision:′「 hc comlllittcc considcrcd thc casc as pcr agcnda.It is notcd that application

scntto MIう I′ 1｀  lbr thcir cxalnination/colllinCntS on 15 5.2018.casc is dcferrcd.

６１
・

つ
４

l to 23
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Casc    No。 :28/3/8()¨ I)artv Namc:JOHNSON Mcct   No/Date:3/80¨ Status:

AIJ(〕2/2()18       MA・ IVl｀ l ll]Y   INI)IA AIッ C2/2()18       Approvc
l)V´ l l′

・
1｀I).            09.05.2018            d

IIQ lrilc Iく I′ /ヽ Irilc I′ic.No/1)atc:051040606 :

:01/ti0/050/00028/4M19 :051231040/00005/nM19 ti

I I 09.04.201tt

Dccision : 'fhe committcc considcrcd thc casc as pcr agcnda in the prescncc of

tcchnical rcprescntativcs of DI{I, DIPP and MSME. It is dccidcd to ratify thc norms on

rcpcat basis as per the carlier decision taken by thc NC in its meeting no 6/80 dated

20.6.2017 in rcspect ol Adv. Authorisation no 0510400294 dated 27.10.2016 as under

:-

i. 't'hc import item no at Sl. No I 'r Ccramic substratc sizc 101 .6mm

xl52.4rnrn,400cpsi,4.0 mil" bcing componcnt is allowccl nct to nc1 cluantity in numbcr

ii.'l'hc import item at sl. No. 2 ( palladium as palladium Nitratc ) and import item a1 so .

No 3 ( Rhodium as Rhodium Nitratc ) allowed nct quantity with Nil wastage .

RA concerned may takc {urther ncccssary action as per thc dccision of NC

Casc    No.:29/3/8()¨ 1)arty NamciJOHNSON N/1cct   No/1)atc:3/80-Status:

AI」 (〕2/2018        MA′ l'1｀Hl]Y   INI)IA AI′ (〕 2/2()18        Approvc
l)V′ 1｀ .I′

′
1｀1).            09.05.2018            d

HQ Irilc RIンA lfilc Iン ic.No/1)atc:051040606

:01/ti0/050/00029/AM19 :051231040/00004/AMl9 9

I I 09.04.2018

l)ccision : 'l'he committcc consiclcrcd thc casc as pcr agcnda in thc prcscncc ol

tccl-rnical rcprescntativcs ol'l)III, I)IPP and MSMII. It is decided to ratily thc norms on

rcpcat basis as per thc carlier clecision takcn by thc NC in its mccting ncl 6/tt0 dated

ZO.e .ZOt7 in respect ol'Adv. Authorisation no 0510400294 datcd 27.10.2016 as under

:-

i. 'l'hc import item no at Sl. No 1 " Ceramic substrate sizc 93.0mm x147.5mm,400cpsi,

6.5 mil" bcing componcnt is allowcd net to net quantity in numbcr .

ii. 'l'hc imporl item a1 sl. No. 2 ( palladium as palladium Nitratc ) and import item al so .

No 3 ( I{hodium as Ithodium Nitratc ) allowcd net quantity with Nil wastage .

I{A concernecl may takc lurthcr ncccssary action as pcr thc dccision ol NC

16

4

l to 23 5`
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16
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16

7

(〕asc      No.:31/3/80-Party                 McCt    No/1)atc:3/80¨ Status

AIJ(〕2/2()18       NamciCOMPIソ 1]′ 1｀ 1〕   AL(〕2/2()18       Approvc
SURVI]YING       09.05.2()18         d
′
l｀l]CHNOI′OGIES
PItiVA′ 1｀ 1〕 IッIMITl〕D

‖Q lrilc RI′A lギ ilc l′ ic.No/1)atc:051040607

:01/80/050/00031/AM19 :05/23/040/00508/AM18 3

/                    /                    10.04.2018

Dccision:′「 hc comlnittcc considcrcd thc casc as pcr agcnda and dclibcratcd on thc

mattcr in thc prcscncc of tcchnical rcprcscntativcs oll DIII, 1)II)P and MSME. It is

dccidcd lo ratitt thC nOrms as undcri―

i 
′
l｀ hc illlport itclll at Sl.no 12乾 2 arc a1lowcd l.01k3/kg contcnt in cxport product.

ItA conccrncd may takc liL11lhCr ncccssary action as pcr thc dccision of N(〕

(〕asc     No.:32ノ 3/80… Party     Namc:Iソ 1〕 EIフ R4cct    No/1)atc:3/80-Status:

/ヽ I」 (〕 2/2018

HQ

EIフ l〕CTRICAIン S     AIンC2/2018        Approvc
Iン IⅣII′ l｀l]I)            09.05.2018            d

lrilc ltIッ A             lrilc Iフ ic.No/1)atc:051040608

:01/tt0/050/00032/4M19 :051231040/00009/AM l9 8

I I ll.04.20ltt

Dccision : 'l'he committcc considcrcd thc casc as pcr agcnda and dclibcrated on thc

mattcr in the presencc of technical rcprescntativcs ol'I)llI. DIPP and MSME. It is

dccidcd to ratify the norms as undcr :-

i. 'l'hc import item at sl.no I to 4 and 6 arc allowcd nct to nct with accountability

clausc

ii.'l'hc import itcm at sl. No 5 is allowcd 1.01 kg/kg contcnt in cxport produrct.

iii.'l hc irnpofl itcm at sl. No 7 is allowcd 1.02 kg/kg contcnt in cxport product.

ItA conccrncd may takc llrlhcr ncccssary aclion as pcr thc dccision of N().

(〕 asc     No.:34/3/80¨ 1)arty     Namc:Iン Iう 1]Iィ Mcct    No/1)atc:3/80-Status:

AIJ(〕2/2()18        1]I′ l](〕

′
l｀RICAI′S     AI′ (〕2/2018        Approvc

Iッ IMI′ 1｀ l〕l)            09.05.2018            d

「
ilc Iッic.No/1)atc:051040608HQ         lrilC RIッ A

:01/80/050/00034/AM19 :05/23/040/00011/ノ Mヽ19 9
/                    /                    11.04.2018

1)ccision:′ 1｀hc comrnittcc considcrcd thc casc as pcr a8cnda and dclibcratcd on thc

l■attcr in thc prcsencc of tCChnical rcprcscntativcs ol｀ 1)I II, I)IPP and MSMI〕 . It is

dccidcd to ratitt thC nOrms as undcr:―

i.′ 1｀hc ilnportitcm at sl.no l to 5 arc a1lowcd nctto nct With accountability clausc

五.´ 1｀hc importitcm at sl.No 6 is a1lowcd l.(

lo23          5升
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iii. lhc irnport itcm at sl. No 7 is allowcd 1.07 kg/kg contcnt in cxport product.

iv. 'l'hc itcm no at sl. No. [i (controllcr Assay Invcrlcr rnodcl ) cluantity is changcd

liom sct to in number and allowed on nct to nct .

ItA conccrncd may takc lurthcr nccessary action as pcr thc dccision of NC

Manual Case

S No 33

Case No A/R―
01

Meeting

No.03/19

Date:

09052018

M/s  Decon
lndia Plastics

Pvt    Ltd,
Pune

HQF No 01ノ 80/050/00009/AM15/

DESI

RA F No_31/83/040/00231/AM14

Request for revision of norrns

Lic No &date

3110062832

Date

2602.2014

Decision:The committee noted that DIPP(chemical)haS raised dettciency vide

their letter no 7/34/2018-丁 SVV dated 12.3_2018 1t was decided to send deficiency

letter to the firrn  to furnish the requisite inforrnation_丁 he copy ofthe Dノ L is attached

atthe end of minutes. Case is deferred

S No 34

1Case No.AIR―
90

Meeting   No
03/19

Datei

09052018

M/s. Terumo

Penpol Ltd.,

HQF No 01/80/050/00073/AM16/

DESI

RA F No 53/21/040/00002/AM10

Request for fixation  of norrns

Lic No &date

5310008377

Date

28052009

lto 23 58
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Decision. The committee considered the

application to MSME for their examination /

case and decided to send the complete

comments. Case is deferred .

S No.35

Case No A/R―
155

Meeting   No.
03ノ19

Datei

09052018

HQF No 01/80/050/00489/AM15/

DES_|

RA F No 03/95/040/00564/AM15

Request for fixation  of norrns

M/s

Transasia Bio

Medicals Ltd.,

Mumbai

Lic No &date

5310008377

Date

2805.2009

Decisioni tthe corrlrTlittee noted that as per the deficiency raised by DIEtt deficiency

letter was sent to the firm on 18.1.2018 and reminder was also issued and no

information received so far. lt is decided to send final reminder to furnish the

requisite information within 15 days, failing which case will be rejected. Case is

deferred

S No 36

deficiency letter was sent to the firm vide e mail on 24.10.2017 and reminder was

also issued vide e mail on 8.6.2018 and no information received so far. lt is decided

to send final reminder to furnish the requisite information within 15 days, failing

which case will be rejected. Case is deferred

.,,.ffi..HT*ffiE*Effio.
?rrFrrsc fuqrq/Deptt. of commerq€

aITVEI r[ly-.rri{/ Govt. of tndta
- - sElrry q-rq, -<s R-*-AUdyog Bhawan, N€w D6tht

l to 23
5η

Case No.

107 Engineering

Pvt     Ltd,
Hyderabad

HQF.No_01ノ 80/050/00637/AM15

/DESI

RA F No.09/24/040/00542/AMl

5

Llc  No
date

&

0910061508

Date

08012015
Request for fixation of norms
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S No 37

Case No  A/R―
115

Meeting   No
03/19

M/s

Autonnat

lrrigation

Pvt   Ltd,
Delhi

Date:09052018

Decision: The committee noted

was. lt was decided to remind

S No 38

S No 39

Case No.fuR
179

Meeting No. 03

Date: 09.05.20'

Decision: The

HQF.No 01/80/050/00270/AM14/D

ESI

RA F No 05/23ノ 040/00199/AM14

Request for fixation of norrlns

F No 01/80/050/00263/AM17/
DES.|

RLA
No 03/94/040/00205/AM17
Request for amendment of
norrrls

noted that firms reqЧ 9't Was SenttO DE
■.,o こ「

Dδ吾品し
DII誌喬

…
…

that firrns request was sentto MSME on 17 9 2016

MSME to expedite their comments.. Case is deferred

Lic  No. &
date

0510362949
Date

20082013

Lic  No  and
date

3310030078
Date
16092014

Lic  No  and
date

0510396524
Date
04122015

Lic  No  and
date

0310805471
Date
14.072016

1丁 23_32017 1t

訓「Ｐ
‐「
‐‐‐‐‐――ｌｈａｔ

ｔｏｅ

F No 01/80/050/00427/AM15/
DESI
RLA
No.33/24/040/00007/AM15
Request for re― consideration

for enhancement of norms(
for grant ofぃ igher Wasta9e)

firms request was sent to MSME on 10.8.2016. lt

xpedite their comments.. Case is deferred

Decision tthe committee noted that firms request was sent to,И SM E on 12 12 2016

It was decided to remind MSME to expedite their comments.. Case is deferred

S No 40
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was decided to remind DEIT to expedite their comments.. Case is deferred

S No 41

Case No.fuR
180

MeetingNo. 03/19

Date: 09.05.2018

M/s Apar
lndustries Ltd.,

Mumbai

Meeting No 03/19
Date:09052018

Case No A/R-22

Meeting No 03/19

Datei 09 05 2018

Case No A/R-24
Meeting No:Oo/19
Date:09052018

F No 01/80/050/00291/AM17/
DES.|
RLA
No 03/94ノ040/00284/AM17
Request for amendment of
norms

F No 01/80/050/00036/AM17/DE
SI
RLA No.03/94/040/00621/AM16
Request   for   correction   in
ratificatlon of norrYns

F.No 01/80/050/00092/AM17/D
ESI
RLA
No.05/23ノ 040ノ00004/AA/116

M/s lsgec
Heavy
Engineerin
g Ltd.,

Noida.

M/s GEA
WESttFALIA
SEPARAttOR INDIA
PRIVATE LIMI丁ED,
BANGALORE

61

No AIR ― M/s

Godrej &

Boyce
Mfg Co.

Ltd ,

Mumbai

Lic  No  and
date

0310806250
Date
14072016

Lic  No  and
date

0310800216
Date
10112015

on 31 5 2018 for

comments.. Case

Lic.No.and
date

0510394195
dt

l1 052016

Decision: The committee noted that firms request was sent to DEIT 23.3.2017. lt

was decided to remind DEIT to expedite their comments.. Case is deferred.

S No 42

1簡
e

Decision: The committee noted that ttrms reply was sentto DFIPP

their comments. lt was decided to remind DIPP to expedite their

is deferred

S No43

Request for re-

fixation/enhancement of import
quantities.

Decision The committee noted that firms reply was sent to DFIPP on 5.5.2017for their

comments. lt was decided to remind DIPP to expedite their comments.. Case is

deferred

SI No 44

F No 01/80/162/00059/AM18/DESI
RLA No 05/23/040/00125/AM16
Request of SEZ Bangalore for fixation

of Scrap/wastage norrYIS fOr the export

product  Decanter  Centrlfuge,  Oil

l to 23

purification unit as separator.
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Decision: lt was noted that
examination and comments.
again to MSME with request

application was sent to MSME on 5.5.2017 for their

It was decided to send complete set of application

to expedite their comments. Case is deferred

SI No 45

M/s S AND
W
」EWELLER
Y PRI∨ AttE

LIMI丁 ED,
BANGALOR
E

Decision: lt was noted that request of the firm for revision of norm s was sent to

MSME on 22.2.2017 for their examination and comments. lt was decided to remind

MSME with request to expedite their comments. Case is deferred

S No 46

Case No A/R-25

Meeting No 03/19

Dated:09052018

Case No AIR-26

Meeting No 03/19

Dated:0905.2018

Case No A/R-27

Meeting No 03/19

Datedi 09 05 2018

M/s Clyde
Bergemann
lndia Private
Limited,
Noida.

M/s  IPP
BoilersPvt

Ltd Mumbai

F No 01/80/050/00053/AA/117/
DESI
RLA
No 05/23/040/00125/AM16
Request  for  re― fixation  of

norms_

F No 01/80/050/00125/AM16/
DES.|
RLA
No 05/23/040/00049/AM16
Request for amendment of
norrns

F.No 01/80/050/00037/AM17/
DESI
RLA
No.03/95/040/00696/AM16
Request for amendment of
norms.

Lic No and
date

0710108479
Date
08072015

Lic No.and
date

0510394296
Date
19.052015

Lic No and
date

0310801039
Date
15122015

Decision: The Committee noted that the firm's request dated 10.10.2016 has been

sent to MSME on 11.05.2017 for comments. lt was decided to remind MSME with

request to expedite their comments. Case is deferred

S No47

Decision: The Committee noted that deficiency raised by DHI vide their letter dated

13.9.2017 and letterwassenttothefirmvide email dated 7.11.2017 and reminder

vide e mail dated 8.6.2018. case is deferred.

W´

lto 23
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Sl. No 48

Case No.A/R -65 I vl. Larscn I i'No.tltla0/0j0rc0823l\Ml2ll-) | t-ic No. and

date

Meeung No.63ア イb~I TIrl 
・ ～` ・ψV I良

亡A            031(),64122
datcd

Dated: 09.05.2018 I 
rvrurnDar 

I Request for amendment ot I tt.03.2010

Decision:丁 he Cornrllittee considered the case as per agenda and decided to revise

the norms as per the written comments furnished by DHI vide their UO.No. 3 (31 )/
11-TSW (B) dated 07 3.18 with condition that export product weight as certified

by Juridisctional excise or shipping Bill net of welding consumables. The copy of

the letter attached at the end of minutes.

RA concern may take further necessary action as per the decision of NC.

SI No 49

03/19

Decision:丁 he Committe e noted that the req uest of the firm was sent to DHI for their
examination / comments on 13.6.2018. Case is deferred .

SI No 50

Lic_No and
date

0310808954
datcd

03.ll.2016

Dated:09052018

Decisioni tthe Comrnittee noted that  request of the firm was sent to DIPP on
information furnished by the firm was sent to DIPP on 27 .11.2017. lt was decided to
remind DIPP to expedite their comments. Case is deferred

Case No

Meeting No.

Case No

Meeting No 03/19

M/S United

Engineering(Easte
rn) corpn Kolkata.

M/S Navkar
Fittings & Forgings
Pvt Ltd. Mumbai.

********

lf.No.01/80/050/00456//ヽ M
12/1)l]S.I

RLA
No 02/24/040/00151/AMl
2

Request for fixation of
norrns.

lr.No 01/80/()50/()0496/AM

17/1)l〕 S.I

RLA
No 03/95/040/00606/AMl
7

Request for fixation of
norrTls

Lic.No and
date

0210170116
datcd

01.12.2011

lto 23
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n f,!\--2lt--.F.No.No.7′ 34′ 2018‐TSW
DEPARTMENT OFINDUSTR!AL POL!CY&PROMO丁 !ON

(TSW SectiOn)
つ |

Subject: Adv. Authorization No. 3'110062832 da|e,d 26.2.2O14- M/s Decon lndia
Plastics, Pune.

Ref : DGFT UO. No 01/80/050/00009/AM-15//DES-1//803 dated 15.2.2018.

DGFT may please refer to their Uo on the subject mentioned above. ln this
connection, the firm may be requested to submit the following :-

'1 . The item of Export has been indicated in numbers, therefore, to indicate the total
weight of export products separately for each and net import content in each
type of export product.

2. To indicate the process of manufacture, indicating the wastage generated at
each stage of manufacture.

″
ゎ

3

4

Justiflcation for claiming a wastage of 15 % on all items of export.

Production of item of export ( lnjection Molded chrome plated parts ) vis a vis
consumption of raw material, both imported & indigenous during the past 3 years
duly certified by a Chartered Engineer.

鱚「
Consultant
12‐03‐2018

DGFT(NC‐ il

σタ
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n4hh.4. ?/t-('t flAt) 4t-
MinistryofHeavyIndustries&PublicEnterprises@

Department of Heavy Industry
TSW(B) Section

subject: Application of L&T for ratification of norms of AA no-
0310564722 dt 11-03-10

DES-I, DGFT may kindly refer to the above mentioned AA of L&T. Based
on the firm's representation of dared 27/tL/t7, this Office recommends
the following.
Export
Steam Generators- 4 nos Import

DGFtt is requested to indicate the latest NC decision for itern no l&6.

丁he above issues with the approval of IA(KK丁
)。

慾
Development officer

O//03/18
DG「F(Economic officer′ DES― I)
Deptt.Of HI′ uo No3(31)/11-丁 SW(B)
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Description Already
recommended

Present Recommendation

2 SS Plate 39M丁 Request for reduction to 17.2
MT. this office agrees to it.

7 AS forgings DGFT to correct
typoqraphical error


